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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 850 /2018

Residents of Saila Khurd Raniala Applicant

Versus

State of Punjab & Ors. Respondent(s)

Reply on behalf of Central Pollution Control Board (CPCB) i.e, Respondent No. 1.

1. That, Hon’ble NGT vide order dated 23.09.2024 and vide advance notice dated
30.09.2024 has sought the reply of Central Pollution Control Board (hereinafter
referred as CPCB) in the instant matter. Thereby, the reply is made in succeeding

paragraphs.

2. That at the outset, the answering respondent denies all claims, contentions,
allegations and averments against the answering Respondent CPCB in the above
Original Application (hereinafter referred as OA) contrary to anything stated or
submitted expressly in this reply. Nothing in the OA may be deemed to have
been accepted or admitted by the answering Respondent for want of a specific
denial, save and except any averment which has been expressly admitted

hereinafter.

3. That, CPCB is a statutory Board constituted under Section 3 of the Water
(Prevention and Control of Pollution) Act, 1974. It performs the functions under
The Water (Prevention and Control of Pollution) Act, 1974, The Air (Prevention
and Control of Pollution) Act, 1981 and The Environment (Protection) Act,
1986.



4. That, Hon'ble Tribunal has taken up the instant matter on the basis of letter

petition which is related to the allegations of pollution being caused by M/s
Kuantum Paper Mill and the health effects of same as affecting the inhabitants
of Saila Khurd, Raniala, Saila Kalan, Jassoval, Majari, Paddi Khusi and Pansara

villages of District Hoshiyarpur, Punjab.

. That, the Hon’ble NGT in the instant matter vide Order dated 19.12.2018 had
formed a joint Committee comprising of CPCB & Punjab Pollution Control
Board (hereinafter referred as PPCB) and had considered the report of the joint
Committee in the proceedings dated 14.03.2019. The Hon'ble NGT vide its order

dated 14.03.2019 directed that-“the Joint Committee may assess the extent of damage

caused in monitory terms on settled principles requiring the compensation to be deterrent and
adequate to meet the cost of restoration and an action taken report may be furnished by the

Punjab Pollution Control Board (PPCB)™.

. That, in compliance of the Hon'ble NGT order dated 14.03.2019, the PPCB had
submitted the Joint Committee Report vide its letter dated 07.05.2019 to Hon'ble
NGT regarding assessment of extent of damage caused by the M/s Kuantum
Paper Ltd. Hoshiyarpur, Punjab in monetary term and settled principal as
directed by the Hon'ble Tribunal. A copy of the said Joint Committee Report
dated 07.05.2019 filed by PPCB is annexed as ANNEXURE-IL.

. That, M/s Kuantum Paper Ltd., Hoshiyarpur, Punjab challenged the aforesaid
order dated 14.03.2019 of Hon’ble NGT before the Hon’ble Supreme Court in
the Civil Appeal No. 5957 of 2019 and the Hon’ble Supreme Court on
26.07.2019 had passed an interim order in the said Civil Appeal.
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8. Accordingly, the Hon'ble NGT vide its order dated 30.07.2019 directed for
listing of the matter after the disposal of the said Civil Appeal No. 5957 of 2019
by the Hon’ble Supreme Court.

9. That, after the disposal of the said Civil Appeal No.5957/2019 by Hon’ble
Supreme Court vide order and judgment dated 23.08.2024, the Hon’ble NGT
listed the matter on 23.09.2024 for further proceedings wherein CPCB was
impleaded as Respondent no. 1. A copy of the Order dated 23.09.2024 is
attached herewith as ANNEXURE -II.

10.That, it is humbly submitted that, CPCB had received a VIP reference no.
MP/LSD/0283/2022-23 dated 02.01.2023 from the Hon’ble Member of
Parliament (MP), Sh. Manish Tewari regarding the pollution being caused by
M/s Kuantum Paper Ltd., Village-Saila Khurd, District -Hoshiyarpur, Punjab.

11.That, in pursuant to the said reference, a team of CPCB carried out an inspection
of the said industry i.e. M/s Kuantum Paper Ltd., Village-Saila Khurd, District-
Hoshiyarpur, Punjab and its adjoining area on 23.01.2023. Based on the
observations of the Inspection Report; CPCB issued direction to Punjab
Pollution Control Board (PPCB) for compliance under section 18(1)(b) of the
Water (Prevention & Control of Pollution) Act, 1974, vide letter dated
17.05.2023. The true copy of Inspection Report conducted on 23.01.2023 and
CPCB's direction dated 17.05.2023 issued to PPCB is attached as Annexure-II1
& IV respectively, wherein the following directions were issued to PPCB vide
letter dated 17.05.2023 by CPCB for compliance:

i.  Punjab Pollution Control Board (PPCB) shall issue appropriate direction to
the Unit for taking necessary measures w.r.t violations observed in the

ﬁ P /, _ inspection report.

ii.  To ensure that the Unit enhance its ground water monitoring network in
command area where treated wastewater is used for irrigation to assess the



iv.

v.

vi.

vii.

viii.

ix.

xi.

12.That, further CPCB issued letters dated 28.07.2023 & 28.6.2024 to PPCB to
submit the action taken report (ATR) in compliance to said CPCB's direction
dated 17.05.2023. The true copies of said letters are attached as Annexure-V. It
is humbly submitted that the action taken report of the Punjab Pollution Control

ground water quality. Also ensure to install at least 02 monitoring wells at
downstream gradient away from the Unit premises for regular monitoring of
groundwater quality.

To ensure that the Unit undertake detailed environmental site assessment, as
per the CPCB guidelines, by engaging a professional agency/institute having
expertise in assessment and remediation of contaminated groundwater and
soil and submit the report within 60 days. If required as per detailed site
assessment, the Unit shall submit a DPR for remediation of groundwater
contaminated area in around the premises and execute the work in the
supervision of SPCB in a time bound manner.

To ensure that the Unit shall prepare acomprehensive irrigation
management plan (IMP) as per CPCB guideline by engaging Agriculture
Scientist or Agriculture University/Institute and submit report to PPCB and
CPCB within 60 days. The PPCB shall verify the same while issuing the
consent and the same shall be incorporated with Consent condition before
issuance of Consent to Operate to the Unit for compliance.

To ensure that the Unit take all the appropriate remedial measures for the
prevention of groundwater contamination in their premises piezometer wells.

To ensure that the Unit shall obtain NOC from PWRDA for abstraction of the
ground water.

To ensure that the Unit shall comply with the CPCB guidelines for Utilization
of Treated Effluent in Irrigation.

To ensure that the Unit shall make necessary arrangement to hold back the
effluent in case of failure of re-circulation system /effluent treatment plant.
To ensure that no water pollution problem is created in the area due lo
discharge of effluent from the Unit premises and also ensure that no
stagnation occurs inside & outside the Unit premises during rainy season and
no demand period.

To ensure that the Unit should install suitable odour control system as per
CREP recommendation, 2003.

To ensure that the Unit shall ensure regular maintenance & operation and
calibration of the on-line system so as to obtain continuous reliable accurate
resulls.

Board in this regard is awaited.

13.That, the answering respondent herein craves leave of the Hon'ble Tribunal to

file additional reply, in future, if required.
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14.That, in view of the submissions made in preceding paragraphs, the answering
respondent i.e. CPCB shall abide by the orders/directions passed by the Hon’ble

Tribunal in the instant matter.

(Kamlesly'Singh)
Scientist- ' E’
Central Pollution Control Board

Dt
P!

Filed by Adv. Suman Arora
On behalf of Central Pollution Control Board
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 850 /2018

Residents of Saila Khurd Raniala Applicant
Versus

State of Punjab & Ors. Respondent(s)

AFFIDAVIT
I, Kamlesh Singh, working as Scientist ‘E’ in Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar, Delhi, Respondent No. 1 in the above matter, do
hereby solemnly affirm, declare on oath and state as under: -

1. That I, the deponent herein is authorized representative to represent the
Respondent CPCB in the present case, and as such, I am well conversant with
the facts and circumstances of the present case on the basis of the information
derived from the official records, and hence, I am competent and authorized to

verify, sign and swear this affidavit on behalf of the Respondent CPCB.

2. That the accompanying reply may be read part and parcel of the present affidavit.

3. That the accompanying reply has been drafted and filed under my instructions
and authority the contents thereof are true and correct on the basis of the record
maintained during ordinary course of business of CPCB and available records
and documents and the contents of the same are read over and explained to me

and are not repeated herein for the sake of brevity.

_ D T
A% _ HHAYT Fﬁ?/ Kamlesh Singh
IR/ . sty ¥/ Scientist 'E'
"C"!’., ) | - \ ﬁ'ﬂ
”;_‘t GO e I Central Pollution Control Board
L\ T L /<t} vafawer, 3 U4 weary SRad WAed, AN SR
WE A\ JO/ M/o Env. Forest & Climate Change, Govt. of India
N\ O A wR¥w wa, 7 arf R, Red-110032
\"t:\;O\L/T . O'/,’/i' Parivesh Bhawan, East Arjun Nagar, Delhi-110032



65

VERIFICATION

Verified at New Delhi on this day of 1 4 0C1 W& 2024 that the contents of

the above reply are correct and true on the basis of the record of the cases as mentioned

in the day to day affairs of the CPCB. Nothing has been concealed therefrom or mis-
stated.

A DEPONENT
2 ‘.,:\ t:,_“ “ii\ (-‘i,r 2
7O/ RGN HHATI ﬁ*ﬁsl Kamlesh Singh
’.7 “</'F\’.L, Chaughar \-=\ ¥/ Sclentist ‘&'
whauchary < ,“‘ m

* | R":ader Oelhi | ) Central Pollution Control Board
gd. No. 1513 *) v, 3 T ey SRed WA, W SO

v/ Mo En. Forest & Ciimate Change, Govt. of India
/ R w1, gl arf T, Reeli-110 032

) Parivesh Bhawan, East Arjun Nagar, Delhi-110032

ATTESTED
GOVT. OF INDIA
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= |
\# Punjab Pollution Control Board

Regional Office

E-18-A Focal polnt,HOShiarpur :
E-mail : ppebrohoshlarpur@gmall.com  websitewww.ppch.gov.in Phone/FAX|: 01882-248020

No. /78€ Dated 03%379"/ 7
To |
The Registrar,

Hon'ble Natlonal Green Tribunal,
New Delhl.,

Sub:- Joint Report by CPCB & PPCB regarding assessment of
extent of damage caused by M/s Kuantam Paper# Ltd.,
Village Saila Khurd, Tehsil Garhshankar, i Distt
Hoshiarpur in monetary terms on settled principleT.

Respected Sir, i

It Is respectfully submitted that the Joint Report reg'arding
assessment of extent of damage caused by M/s Kuantam Papers Ltd., \/illage
Salla Khurd, Tehsil Garhshankar, Distt Hoshiarpur in monetary terms on
settled principles prepared by the CPCB & PPCB In compliance to gorders
passed by the Hon'ble NGT én 14.03.2018 in OA No. 850/2018 ti led as
Residents of Saila Khurd, Ranlala v/s State of Punjab, is attached hqrewith
for placing the same on record, please. i

DA/As above,
EnvirdnmeniatiEaaineer,
Endst no..Il!!itllt Datedlilllll;illlllll.

Engineer, Punjab Pollution Control Board, Zonal Office, Jalandhar for information

A copy of above Is forwarded to the Senior Environi:ental
please.

_
Environmental En?ineer

1

i

|

I
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Joint Report by CPCB & PPCB regarding assessment of extent of
damage caused by M/s Kuantam Papers Ltd., Village Saila Khurd,

Tehsil Garhshankar, Distt Hoshiarpur in monetary terms on settled
principles.

1.0 Background:

1.1 About the Unit:

The industry is a large scale unit and engaged in the manufacturing of writing
& printing paper by using Sarkanda, Kahi, V/heat Straw, ¥/ood Chips, Bamboc,
Wood, Veneer Waste and other agro residues @1000 Metric Tonnes/Dzy,
readymade Wood Pulp, Waste Paper etc. as raw materizl. The industry has

installed capacity of 450 MTD of writing & printing paper znd has also installed
co-generation power plant of 17.5 MW.

The industry has installed a real time online monitoring system at the outlet
of ETP which is connected with the server of CPCB and PPCB. The CPC3 has
sent e-mails and message through SMS alert system on 05.05.2012
mentioning that the quality of treated waste water is over stepping

O\O‘E’
shooting in respect of the parameters such as BOD, TSS & COD etc.

1.2 Visit to the Unit by PPCB and Action Taken:

1.21 Visit on 27.05.2018

Accordingly, the industry was visited by the officer of Regicnal Office, Punjan
Pollution Control Board, Hoshiarpur on 27.05.2018 and carried out ths
monitoring of Effluent Treatment Plant by collecting samples of treated
industrial effluent. The said sample were analyzed for the prescribed

parameters by the Punjab Pollution Control Board and the analysis resuits of
which are given as under: -

W Y
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S. | Parameters | Concentration of Pollutants Prascribed |
N. Results of | Aeration | From the Pipe | Standards I
Final outlet | Tank leading from
of ETP outlet of ETP for |
Irrigation
purpose In the
fleld of Sh. ‘
Satnam  Singh |
S/o Sohan Singh |
1. [pH 7.76 - | 763 | 70-85
2. | TSS (ma/l) 38 - 92 50
3. |cop (mg/l) 205 - 232 | 3s0
4. | BOD (mg/l) 26 - 34 30
5. | Sodium 5.96 - 572 26
Absorption
Ration  (SAR)
(mg/1) ! T
6. Mix Liquid | - 6290 |-
Suspended
Solids (ma/l) -

The analysis results reveal that the concentration of BOD and TSS in the
industrial effluent collected from the outlet located near the tubewell of Sh.
Satnam Singh S/o Scohan Singh, through which treated industrial effluent is
used to irrigate the agricultural fields, was beyond the prescribed standards
for such type of industries.

1.22 Action Taken by PPCB

Since, the industry failed to meet the prescribed effluent standards, the industry
was served with notice u/s 33-A of Water (Prevention & Control of Pollution) Act,

1974 along with opportunity of personal hearing before the Chairman of the
Board on 18.09.2018, wherein, it was decided as under:-

1) The Chief Environmental Engineer, Jalandhar shall co-ordinate the visit of PBTI
(Punjab Biotechnology Incubator) to the industry within 07 days and PBT1 shall
collect and analysis the treated trade effluent sample and submit report to the
Punjab Pollution Control Board.

2) The Chief Environmental Engineer, Jalandhar shall visit the industry & assess
the adequacy of pollution control measures/ disposal arrangements made by
the industry & shall submit report/ recommendations before next date of

WW&» M"//

_ e
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3) The further action will be taken after recelpt of the report.
1.23 Visit on 15.11,2018 by PPCB

The Industry was visited on 15,11,2018 by the team comprising of the officers of
Punjab Pollution Control Board and representative of Punjab Biotechnclogy
Incubator (PBTI), SAS Nagar. During visit, it was observed as under:

1. The ETP was found In operation and the treated effluent v/ias being discharged onto

land for Irrigation outside the premises of the unit.

2. The team also checked the online monitoring system and found in operation and
readings were noted as pH-7.49, COD-211 mg/l, BOD-219 mg/l, TSS-30.6 mg/l.
The discharge of treated wastewater In the pipe lines leading to agriculture fields
to utilize it for irrlgation purpose, were noted as under:-

1) 69 m¥/hr at vill (gandhowal)

i) 71m?/hr at vill(old pansera)

iy 247 m?/hr at vill Jeevanpur Jattan
iv) 100m?/hr at vill (Nariala)

v) 225 m*/hr at vill (New Pansera)
vi) 198m3/hr at vill (Saila Kalan).

. The representative of PBTI accompanied with the team, collected treated effluent
samples from outlet of ETP and 3 no. samples of effluent from aeration tanks.

. The analysis results of the industrial effluent as received from the PBTI, lab, tMohali
are given as under: -

Sr. | Location  of  the | Parameters | Concentration | Prescribed
no. sampling point . of parameters | standards
1. | Outlet of ETP pH 1 7.91 " 70tcE5
Total  Suspended | 149mg/l | S0
Solids (TSS) i
Biochemical Oxygen | 82mg/t | 30
Demand !
Chemical  Oxygen | 612 mg/I ; 0|
Demand (COD) Total | ,
Sodium  Adsorption | 6.1 mg/l '
Ratio (SAR)
2, Aeration Tank No.1 MLSS 2230 myg/l —— ~
3. | Aeration Tank No.2 MLSS 6780mg/| '
4, | Aeration Tank No.3 MLSS 1030mg/| 1
5. | From land of Manjit pH | 7.91 | 70t085 |
Singh, Village Saila TSS | 458 mg/| T 50
Kalan. BOD | 243 mg/| T
coD 1 1429 mq/l 350 y
SAR | 4.2 mg/l

g
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The analysis results of the effluent sample collected from the outlet of the ETP show
that the concentration of BOD, COD and TSS was 82 mg/I, 612mg/I, 149mg/I and
similarly in another sample of effluent collected from the flelds of Sh. Manjit Singh
(Saila Kalan), the concentration of BOD, COD and TSS was analyzed as 243mg/l,
1429mg/| and 458 mg/| respectively, which was beyond standards lald down for the
Pulp & Papers Industries.

{
1.24 Action Taken by PPCB:
Keeping in view, the failure of the Industry to comply with the effluent standards,
the industry was given another opportunity of personal hearing before Chairman of
the Board on 05.02.2019 in connection with already Issued notice u/s 33-A of the
Water Act, 1974, wherein, it was decided as under:-

1) The industry shall engage CPPRI, Saharanpur and get its existing ETP and chemical
recovery plant audited and a proposal be prepared for up-gradation required in
existing ETP and chemical recovery plant, so as to meet the effluent standards as
prescribed under the law and the report be submitted to the PPCB within 21 days.

2) The industry shall prepare an irrigation Management Plan from a consultant of good
repute for the whole of the command area available within the industry and outside
the industry where treated effluent of the industry is utilized onto land for irrigation
purpose within 15 days and thereafter get It verified and approved from the
Department of Soil & Water Conservation, Punjab and submit the same to the
Punjab pollution Control Board within 21 days.

3) The industry shall get the groundwater study of the whole command area where
the treated effluent is utilized onto land for irrigation purpose from any expert
institute in the field of Hydrogeology and submit report to Punjab Pollution Control
Board within 21 days.

4) The industry shall prepare a Standard Operating Procedure (SOP) for the operation
of ETP and Chemical Recovery Plant (CRP) and shall maintain the record of
operation of ETP on daily basis and shall submit monthly record duly verified by the
Designated Authority of the industry to the Punjab Pollution Control Board.

5) The industry shall obtain the permission / NOC from Central Ground Water Authority
(CGWA) regarding abstraction of fresh water from all the existing tube-wells in the
industry.

6) The industry shall install electromagnetic flow meter at the inlet of the ETP before
the equalization tank within 21 days.

7) The industry shall commission the Elemental Chiorine Free Bleaching (ECF) in the
agro based production by 31.03.2019.

s
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8) The industry shall install and commission a new soda recovery plant of 500 TPD
capacity dry black liquor solids by 31.03.2020.

2.0 Orders passed by the Hon’ble NGT on 19.12.2018

The OA No. 850/2018 titled as Residents of Saila Khurd, Raniala v/s State of Punjab
came up for hearing before the Hon'ble NGT on 19.12.2018 and the operative pzrt
of the order is reproduced as under:-
"Let, a joint report be furnished by CPCB and Punjab SPCB on factual
aspects of the matter and action taken, if any, to this Tribunal within one
month from the date of receipt of copy of this order by e-mail at
ngt_filling@gmail.com. The nodal agency will be PSPCB to coordinaté
and comply with the order."

3.0 Visit to the Industry by the Joint Committee of CPCB and PPCB on 17.01.2019

In compliance to said orders of the Hon'ble NGT a joint team comprising of
following officers visited by the industry on 17.01.2019 and it was observed zs
under:-

1) The Unit and its ETP was operational during the visit.

2) The Stream II effluent (wet washing effluent) after treatment through bio-
digesters is mixed with stream I effluent (paper machine effluent) & no
equalization tank was found before subjecting the mixed effluent for treatment.
Samples of the mixed stream I & II before treatment (inlet to primary clarifier)
& after final treatment (outlet of tertiary clarifier) were collected by the joint
team. The analysis results of said samples are given as under:-

Sr.no. | Location of the | Parameters Concentration | Prescribed
sampling point of Parameters | Standards.
1. Inlet of the ETP | pH 6.53 -
(mixed stream I & | Total Suspended 628 mg/l -
1I) Solids (TSS)

Biochemical Oxygen 443 mg/I -
Demand (BOD3 at
270C) |

Chemical Oxygen 3840 mg/I . =
Demand (COD) Total

2. Outlet of the ETP pH 7.63 ]
(Final outlet for TSS 87 mg/I = ;% = b
plantation) BOD 106 mg/| 30 i

CcoD 608 mg/I 350 1

W‘
WM | .
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From the above, it is evident that the concentration of TSS, BOD & COD is
beyond the prescribed discharge standards.

3) The ETP outlet discharge flow rate data was not being displayed in the rezl-time
OCEMS panel at ETP during the visit and unit requires to connect/ restore the
flow meter data to CPCB server.

4) The treated effluent was being discharged into the land (within and outside the
unit premises) for irrigation purpose. The Unit representative informed that
treated effluent is carried through underground pipelines to the nearby villages
such as Saila Khurd, Saila Kalan, Pensera, Majaria etc. As per the consent the
unit has 110 acres of land within the premises and 2050 acres in nearby village
for irrigation.

5) The instantaneous reading of flow meters installed at 6 pipelines (for irrigation
through 5 pumps and one by gravity) was recorded during the visit as €4.5
m3/hr., 319.4 m¥/hr., 146.233m>/hr, 283.3m%/hr, 307.7m*/hr. & 121m?/ar. The
outlet discharge pumps has auto level and once the level of treated effluent
goes down the pumps stops. As per the logbooks provided by the uni, the
effluent discharge during the visit was 16903 m3/day.

Findings and Conclusion of Joint Committee

1. The unit is non complying with the effluent discharge norms stipulated under
E(P) Rules, 1986 for BOD, COD and TSS parameters. The final treated
effluent showed BOD-106 mg/! (against norms of 30 mg/l), COD-608 mg/I
(against 350 mg/l) and TSS-87 mg/I (against 50mg/I).

2. The OCEMS display panel at ETP was not showing the ETP outlet discharge
flow meters reading during the visit and unit requires connect/restore the
flow meter data to CPCB server.

3, The quality of ground water collected from tube wells of all three villages
showed exceedance w.r.t acceptable norms for parameters viz, totzl
hardness, total alkalinity, but they are within the permissible limit of BIS
Standards. The calcium and magnesium level at the Pansera vill showed
exceedance w.r.t. acceptable norms, however are within the permissible
limit.

4, The heavy metals in the groundwater samples are well within the BIS
standards for drinking water.

5. The stack monitoring results showed compliance with the emission norms.

/ |
W b %—)&/ Page 6 of 12
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4.0

Orders passed by the Hon’ble NGT on 14.03.2019

OA no. 850 of 2018 titled as Residents of Saila Khurd, Raniala V/s State of Punjzb
came up for hearing before the Hon'ble NGT on 14.03.2019 and the relevant pzrt

of the order passed by the Hon'ble NGT on the said date is reproduced as under.

"The Joint Committee may assess the extent of damage
caused in monitory terms on settled principles requiring the
compensation to the deterrent and adequate to meet the cost
of restoration.

An action taken report may be furnished be the PSPCB and
the Joint Committee in above terms within one month by
email at ngt.filing@gmail.com"”

5.0 Constitution of Committee to assess the extent of damage caused in

6.0

e

monitory terms on settled Principle:

In compliance to the said order of the Hon'ble NGT, the Punjab Pollution Control Board

constituted a Joint Committee vide letter no. 505-07 dated 22.03.2019 comprising of

the following officers to the visit the industry to assess the extent of damage caused

in monitoring terms on settled principles which will be adequate to meet with the cost

of restoration.

1) Er. G.S. Majithia, Chief Environmental Engineer, Punjab Pollution Control Bozarc,
Jalandhar.

2) Sh. Kamlesh Singh, Scientist D, IPC-III Division, CPCB, Delhi

3) Er. Surinder Singh Matharu, Environmental Engineer, Punjab Pollution Control
Board, Regional Office, Hoshiarpur,

4)  Sh. Sandeep Gupta, Asstt. Scentific Officer, Zonal Lab, Jalandhar.

5) Er. Pooja Sharma, Asstt. Environmental Engineer, Punjab Pollution Control
Board, Regional Office, Hoshiarpur.

Visit to the industry by the Joint Committee on 01.04.2019

The industry was visited by the Joint Committee on 01.04.2019 and it was observed
as under:-

i) The industry was in operation during visit.
i) The industry has not installed any electromagnetic flow meter at the inlet of the
ETP before equalization tank within the stipulated period of 21 days as decided

Page Tof 12
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in the hearing held on 05.02.2019, as such, the industry is not-complying with
the decision of the hearing.

The Industry has not yet commissioned the Elemental Chlorine Free Bleaching
(ECF) in the agro based unit, which was to be commissioned by 31.03.2019 as
decided in the hearing held on 05.02.2019. However, the representative of the
industry shown the machinery where the unit was taking trial runs to phase out
use of elemental chlorine with elemental chlorine free bleaching process.

Therefore, the industry is not complying with the decision of the hearing.

As per adequacy assessment report of the existing ETP carried out by Central

Pulp & Paper Research Institute (CPPRI), Sharanpur, the industry was advised:-

a) to add equalization tank with mixing arrangements to the existing ETP to
avoid fluctuation in pollution load. During visit the excavation work of said
tank was in progress.

b) To provide rapid mixing mechanism for proper and complete reaction of
chemicals to the biological treated effluent before tertiary clarifier to ensure
consistent COD values. However, the industry has not yet provided the rapid
mixing mechanism.

¢) To increase the retention time of tertiary clarifier for better removal of TSS,
but the industry could not show any steps taken by it to ensure compliance
of the same.

d) To ensure regular removal of sludge from primary clarifier to avoid septic
conditions, but the industry failed to show any record in this regard.

e) As per study on adequacy of chemical recovery system of the industry carried
out by Central Pulp & Paper Research Institute (CPPRI), Sharanpur, the
industry is producing 150-155 TPD agro pulp by utilizing agro residue such
as Bagasse, Sarkanda, Kahi grass and wheat straw. Besides, it is producing
60-65 Wood Pulp. The remaining quantity of pulp to the tune of 76 TPD is
met from readymade pulp. However, the industry could not produce any
record to substantiate the facts mentioned in the report prepared by CPPRI.

Therefore, it is clear that the industry is not still complying with the provisions of the

Water (Prevention & Control of Pollution) Act, 1974 as observed by the Joint Committee
on 01.04.2019

| \Jﬁﬁ’ , .
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7.0 Guidelines for Environmental Compensation framed by CPCB.

The CPCB has framed methodology for assessing Environmental Compensation (EC).
the details of which are given as under: -

EC=PIXNxRxSxLF

Where,

EC is Environmental Compensation in rupees
PI= Pollution Index of industrial sector

N = Number of days of violation took place
R = A factor in Rupees for EC

S = Factor for scale of operation

LF = Location factor

The formula incorporates the anti¢ipated severity of environmental pollution in terrns
of pollution index, duration of violation in terms of number of days, scale of operation
in terms of micro & small/medium/large industry and location in terms of proximity to

the large habitations.

Note:

a.

The industrial sectors have been categorized into Red, Orange and Green, based
on their Pollution index in the range of 60 to 100, 41 to 59 and 21 to 40,
respectively. It was suggested that the average pollution index of 80, 50 and 30
may be taken for calculating the Environmental Compensation for Red, Orange &
Green categories of industries, respectively.

N, number of days for which violation took place is the period between the day of
violation observed/due date of direction's compliance and the day of compliance
verified by CPCB/SPCB/PCC.

R is a factor in Rupees, which may be a minimum of 100 and maximum of 500. I*
is suggested to consider R as 250, as the Environmental Compensation in cases of
violation.

. S could be based on small/medium/large industry categorization, which may be 0.5

for micro or small, 1.0 for medium and 1.5 for large units,

LF, could be based on population of the city/town and location of the industrial unit.
For the industrial unit located within municipal boundary or up to 10 km distance
from the municipal boundary of the city/town, following factors (LF) may be used:

Sr. No. Population* (million) Location Factor* (LF) 1
1. 1to<5 1.25
72 S5to <10 1.5
3 10 and above 2.0

*Population of the city/towns 3s per the latest Census of India
#LF will be 1.0 in case unit is located > 10km from municipal boundary

W W 'D_Q_ Page 9 of 12
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LF is presumed as 1 for city /town having population less than one million

For notified Ecological Sensitive areas, for beginning, LF may be assumed as 2.0.
However, for critically Polluted Areas, LF may be explored in future.

In any case, minimum Environmental Compensation shall be Rs. 5000/day.

In order to include deterrent effect for repeated violation, EC may be Increased on
exponential basis, ie. By 2 times on 1% repetition, 4 time on 2™ repetition and 8
times on further repetition.

If the operation of the industry are inevitable and violator continues its operation
beyond 3 months then for deterrent compensation, EC may be increased by 2, 4,
and 8 times for 2 , 39, and 4™ quarter, respectively. Even if the operations are
inevitable beyond 12 months, violator will not be allowed to operate.

Besides EC, industry may be prosecuted or closure direction may be issued,

whenever required.

8.0 Calculation of value of LF & N (No. of days of violation took place).

8.1 Calculation for value of N .
The industry has violated the provisions under Water Act, 1974 during the following

periods: -

i)

i)

s Yo

The industry was visited on 27.05.2018 by PPCB after getting message through
SMS Alert system on 05.05.2018 regarding non-conforming of effluent standards
by it. As mentioned above, the treated wastewater sample collected on
27.05.2018 was not conforming to the effluent standards. The industry was again
visited on 15.11.2018 by a team constituted by the State Board and again the
treated wastewater samples collected on 15.11.2018 were not conforming to the
effluent standards. Therefore, for first time industry was found non-conforming
to the effluent standards during the period 27.05.2018 to 14.11.2018 and total
days of this period have been worked out as 172.

The industry was jointly visited on 17.01.2019 by CPCB & PPCB and the treated
wastewater sample collected on 17.01.2019 was not conforming to the effluent
standards. Therefore, the period 15.11.2018 to 16.01.2019 is the period for which
the industry is found non-conforming to the effluent standards for second time
and total days of this period have been worked out as 63.

The industry was again visited by a team on 01.04.2019 and found that the
industry was not complying with the observations of the Board, the detail of which
is mentioned above. Therefore, the period 17.01.2019 to 31.03.2019 is the period
for which the industry is found non-complying for consecutive third time and total
days of this period have been worked out as 74.

X
Page 10 of 12
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iv) The total number of violation days i.e. N comes as 309 days (172+63+74).

8.2 Calculation for value of LF

The total population of Hoshiarpur city is 1,68,653 as per census, 2011, The
industry does not fall in the Eco Sensitive Zone since the MoEF&CC vide
notification no. 29.11.2016 has declared Eco Sensitive Zone within a radius' of 100
mitr. from the Takhni Rahmapur Wild Life Sanctuary, which is located at a distance
of more than 15 km. from the industrial unit. Further, Lalwan Community Reserve
is situated in Tehsil Garhshankar in Distt Hoshiarpur and is spread over an ared

~of 1266 ha. This Community Reserve is located at a distance of about 13 Km.

from the boundary nearest to this Community Reserve. Therefore, LF for this unit
is considered as 1.

9.0 Calculations of Environment Compensation:

As per formula devised by the CPCB for Environment Compensation, the values
of various parameters of the said formula for this industry are as under: -
PI—-80

R —250

S—-15

LF - 1.0

N - 309 days

The Environment Compensation for the period 27.05.2018 to 31.03.2019 (309
days), is calculated by considering the fact that the violator industry continues its
operation beyond 3 months, therefore for deterrent compensation, EC may be
increased by 2, 4, & 8 times for 2™ (91-180 days), 3", (181-270 days) and 4
quarter (271-309 days), respectively. The Environmental Compensation is
calculated as below:

The Environment Compensation (EC) for the period 3 months i.e. 1%t quarter (first
90 days) is calculated as given bellow:

EC-1=PI x N x R x S x LF =80x 90 days x 250 x 1.5 x 1.0 = ¥27.00 lakh

The Environment Compensation (EC) for the period 2" quarter (91-180 days) is
calculated for deterrent compensation, considering EC may be increased by 2

times, as given below:
W Page 11 of 12

EC-2= 2 x EC-1 = 2 x ¥27.00 = ¥54.00 lakh
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The Environment Compensation (EC) for the period 3¢ quarter (181-270 days) is
calculated for deterrent compensation, considering EC may be increased by 4
times, as given below:

EC-3= 4 x EC-1 = 4 x ¥27.00 = ¥108.00 lakh

The Environment Compensation (EC) for the period 4t quarter (271-309 days)
i.e. for 39* days is calculated for deterrent compensation, considering EC may be
increased by 8 times, as given below:

EC-4= 8 x [PI X N xR x S x LF] = 8 x [80 x 39 days x 250 X 1.5 x 1.0]
= ¥93.60 lakh

The total Environmental compensation for the 309* days to be imposed is

calculated as below:
Total EC = EC-1 + EC-2 + EC-3 +EC-4
= ¥27.00 lakh +354.00 Lakh + %108.00 Lakh + %93.60 Lakh

= ¥282.60 Lakhs

Therefore, the Environmental Compensation (EC) assessed by the Joint
Committee is 1282.60 Lakhs.

*In addition to this amount, Environmental Compensation may further be
calculated and levied against the industry as the compliance is still pending and
requires to be verified by the PPCB.

E:ggaj(atﬁa/ Sh. Kamlesh Singh, . Er. Su# ingh Matharu,

Chief Environmental Engineer  Scientist D, CPCB, Delhi Environmental Engineer,
PPCB, Jalandhar PPCB, Regional Office,
Hoshiarpur

7 Er. Péoja Sharma,

Asstt. S¢lentific Officer, AEE, PPCB, Regional
PPCB, Zonal Lab, Jalandhar Office, Hoshiarpur.

Page 12 of 12
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Annexure- Il

Item No. 08 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 850/2018

Residents of Saila Khurd Raniala Applicant
Versus

State of Punjab & Ors. Respondent(s)

Date of hearing: 23.09.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Respondent: Mr. Vanshdeep Dalmia, Ms. Anisha Jain & Ms. Shambhavi
Singh, Advs. for M/s Kuantum Papers

ORDER

1. This original application was registered on the basis of letter
petition with the allegation of pollution being caused by Kuantum Paper
Mill affecting the inhabitants of Saila Khurd, Raniala, Saila Kalan,
Jassoval, Majari, Paddi Khusi and Pansara villages, District Hoshiarpur,

Punjab on account of discharge of polluted water and air.

2. The Tribunal by order dated 19.12.2018 had formed a joint
Committee and had considered the report of the joint Committee in the
proceedings dated 14.03.2019 and had made certain observations in that

Order.

3. The order of the Tribunal dated 14.03.2019 was subject matter of
challenge in Civil Appeal No. 5957 of 2019 at the instance of M/s
Kuantum Paper Ltd. and the Hon’ble Supreme Court on 26.07.2019 had

passed the interim order in the Civil Appeal.
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4. Accordingly, the Tribunal vide order dated 30.07.2019 had directed
for listing of the matter after the disposal of Civil Appeal by Hon’ble

Supreme Court.

S. The Hon’ble Supreme Court by order dated 23.08.2024 has

disposed of Civil Appeal No.5957/2019 by observing as under:-

“1.  Application for impleadment is allowed.

2. This appeal is against the order passed by the Principal Bench of
the National Green Tribunal (for short, ‘the Tribunal’) in Original
Application No. 850 of 2018 dated 14.03.2019. The issue before the
Tribunal related to environmental pollution caused by the appellant
M/s. Kuantum Paper Mill adversely affecting the inhabitants of Saila
Khurd, Raniala, Saila Kalan, Jassoval, Majari, Paddi Khusi and
Pensara village, District Hoshiarpur, Punjab. 3. By the order dated
19.12.2018, the Tribunal called for a joint report from the Central
Pollution Control Board (CPCB) and Punjab State Pollution Control
Board (PSPCB), on factual aspects and on the action, if any, taken
pursuant to the directions of the Tribunal. Accordingly, a joint report
was filed before the Tribunal indicating the position as it were. The
Tribunal has extracted the findings of the joint report in the
impugned order before us.

4. The Tribunal by its order dated 14.03.2019, was of the
opinion that the environmental transgressions are serious in nature
but the action taken is inadequate. Having noticed that neither any
closure has been ordered nor damages assessed and recovered, the
Tribunal directed PSPCB to take appropriate action. The Tribunal
also directed the Joint Committee to assess the quantum of damages
payable in view of the environmental degradation caused by the
Kuantum Paper Mill. In conclusion, the Tribunal directed a report to
be filed within a period of one month and the case to be listed on
20.05.2019. 1t is at this stage that the appellant filed the present
Civil Appeal.

5. In the present appeal filed by M/s Kuantum Papers Ltd., this
Court by its order dated 26.07.2019 passed the following order:

“Permission to file civil appeal is granted. Issue notice.
Subject to the final decision, let the proceedings by
Punjab Pollution control Board go on. However, in case
any order is passed the same may not be given effect to
without permission from this Court.”

6. Mr. P.S. Patwalia, learned senior counsel appearing on behalf
of the appellant(s) submitted that in view of pendency of the matter
before this Court, the amount to be quantified towards the
environmental compensation has not been recovered from them and
also that the Original Application is still pending before the Tribunal.

22
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7. Having considered the matter in detail, we are of the opinion
that as the order impugned before us is interim in nature, the
Tribunal should proceed further and pass final order in the Original
Application. In this view of the matter, we dispose of the present
appeal and direct the Tribunal to take up the Original Application No.
850 of 2018 and pass appropriate orders after hearing all the
parties.

8. We further direct that pending disposal of the Original
Application, the interim order passed by this Court directing the
order passed by the Punjab Pollution Control Board shall not be
given effect to, shall continue till further orders that the Tribunal may
pass after giving full opportunities to all the parties.

9. As the complaint against the appellant seems to be continuing
from 2018, we request the Tribunal to dispose of the Original
Application within a period of six months from the date of the receipt
of this order. Needless to say, we have not expressed any opinion on
the merits of the case.

10. The Civil Appeal is accordingly disposed of.
11. Pending application(s), if any, shall stand disposed of.”

6. In view of the above the OA has been listed today for further

proceedings after the Hon’ble Supreme Court’s order.

7. On the perusal of the previous proceedings, we find that
therespondents have not been formally impleaded hence we implead the
following as Respondents in this OA.
1. Member Secretary, CPCB, Parivesh Bhawan, East Arjun Nagar,
Delhi.
2. Member Secretary, Punjab Pollution Control Board, Red Cross
Bhawan, Sadiq Road, Faridkot, Punjab.
3. M/s Kuantum Paper Limited, Paper Mill, Distt Hoshiarpur,,
Sailakhurd Punjab 144529.
4. Saila Khurd, District Hoshiarpur, Punjab through its

Administrative Head.

8. Issue notice to the above Respondents for filing their
response/replies by way of affidavit before the next date of hearing.

Notice be also issued to the applicant.
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9. Respondents will be at liberty to obtain complete set of papers from

the Registry as per Rules.

10. Liston 18.10.2024.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM
September 23, 2024
O.A. No. 850/2018
A
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Annexure- Il
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Centreal Pollation Control Board
Regional Divectorate
Chandiparh

luspeetion Report of M/s Kuantum Papers Lid, Village-Saila Khurd, District -Hoshiarpur,
Punjab

M/s Kuantum Papers Limited (hereafter referred to as “The unit”) is located at Village Saila Khurd,
District- Hoshiarpur (Punjab). The unit was inspected on January 23, 2023 by team of CPCB, Regional
Directorate, Chandigarh, in pursuance of the VIP reference of Shri Manish Tewarl, Haon'ble Member of
Parliament (LOK SABHA) Sri Anandpur Sahib constituency addressed to Hon'ble Union Minister of
Environment, Forest & Climate Change Sh. Bhupender Yadav on matter of issue regarding serious water
pollution and air pollution at nearby villages by M/s Kuantum Papers Limited Saila Khurd, District-
Hoshiarpur (Punjab).Further also highlighting the issue raised that the pollution levels, especially in the
underground water, have now become a matter of serious concern for not only their health but the
health of the future generations.

On the day of inspection, the unit was found operational. The team had carried out inspection of various
sections of the unit and collected the samples from ETP to check the stipulated norms of effluent, Besides
ground water samples were collected from piezometer wells inside the premise and tube wells of
surrounding villages which are operated by farmers (Photogarphes taken during inspection enclosed as
Annexure-1), During visit, team collected secondary information from the representative of the unit.
Further feedback taken from the complainant and information were also taken from adjoining residents
of villages about the above captioned matter of concern raised in the letter. The overall detail
observations and recommendations are as follows:

01 | Name of the industry & M/s Kuantum Papers Limited, Village Sailakhurd,
Complete Postal Address: Tehsil- Garhshakar District- Hoshiarpur (Punjab)
| 02 | Name of Contact person with | Mr. Ravindra Singh, General M‘an@r [EHS) ”
designation Phone & Fax | 7575805611
Mo/Email:
03 | Year of commissioning 1980 -
04 | Category of Industry  Large
05 | Installed Capacity, TPA Consented by PPCB
Writing & Printing Paper @ 450 MT/day
{ 1,64,250 Metric Tonnes/ Annum)
Co-generation Power @ 38 MW
06 | Energy required, KWH/MT ’ Year T 2021-22 2020-21 | 2019-20
- 1263 1267 1156
_ !
R — " [ a) consent under air(pcp) Act, 1981 : vaiid uptg 31-3-2023
M/s Kuantum Papers Limited - Hoshiarpur (Punjab) /'éﬁﬂ“’/' - Page 1
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Authorization cvalicliwr]’

(Annexure-Il)

b) Consent under Water (PCP) Act, 1974 : valid up to 31-3-
2023 [Annexure-I11)

€] HW Autharisation: valid upto 30-5-2023 (Annexure-IV)

08 |

Product manufactured in TPD/TPM/TPA

TPD

S.No. | product (grade/type) & By Product manufactured in MTA
Product manufactured 2021-22 2020-21 2019-20
01 | Writing & Printing Paper 151740 82531 126633
09 | Raw material used / tonne of product
.  Raw Materials Raw Material Cbnsurnptln«n Per tonne of Praduct
S.No.
(BDMT) 202122 | 2020-21 2015-20
at Bamboo / Wood / Bagasse / 1.656 1.321 1.332
Wheat Straw / Others
- Imported Softwood / 0.073 0.178 0.242
Hardwood
10 | Process details with Material Balance: Enclosed herewith -
11 | Water Consumption & Waste Water Generated:
} 5.No. ] Water
Water Wastewater | Consumption
Consumption, Generated, 1 KL/MT of
KLD KLD Paper
produced
01 | Process 17500 16526 36,72
03 Boiler &CRP 2500 860 191
04 | Domestic 140 114 025
12 | Effluent Treatment facilities provided, including STP & Disposal Details:  Please see in i
observations
Sample collected form ETP analysed and results are; Please see in Observations
Parameters pH 2 55 B BOD coD
Inlet of ETP i
Final treated effluent B
13 | Whether ETP facilities adequate to achieve standards | Generally complying except $$ )
14 | Fuel Consumption o

#

‘M/s Kuantum Papers Limited - Hoshiarpur (Punjab)

Page 2
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|
| _
| Fuel Consumption, MT or KL
| S.No. Type of Fuel i
1 | 2021-22 2020-21 2019-20
01 | coal(MT) 151538 53704 64092
i 02 Biomass [MT) 51448 76535 106071
| 03 | Diesel (KL) 391.897 343.856 272.996
04 | Furnace Ol (MT) | 465.889 642.737 214.036
15 | Stack Details and Source Emissian Status-  Boiler stack and sources details enclosed
| ‘ Stack Stack B B Opacity : i
5. No. Stack Attached Ht ack Lia SIRSEE Control
= — (m) (mg/Nm’) | provided | eduiPment
Power boiler @ Yes :
01 Sp- 4 Field
130 TPH 80m E Field
‘ Power boiler Yes
; 02 70m ESP- 5 Field
[ @60 TPH w :
| A Recovery Boiler ] Yes
03 70 P-2 F
@21 TPH m ESP- 2 Field
Recovery Boiler Yes
04 75 -BFi
@65 TPH m ESP- 8 Field
Boiler - All boiler c‘ixpaclw & APDC details enclosed |
5.Mo. Capacity ] No. 7 Air Control Equipment
01 160 KVA @ 2 nos 02 Canopy with DG set
50 KVA (01 no) & 30 KVA | " -
0z 02 Canopy with DG set
{01 no)
16 | Whether APCDs provided are adequate to achieve Yes, as per Online emission data
standards

Yes measures adopted

17 Fugitive emission control and status -

e Gas leakage detection and control measures adopted

« Pressure vessels periodically verified from competent authority

« For Raw material preparation Section, dust collection reom provided.

Water sprinkling system provided for dust suppression at coal handing area and raw

- material area
18 | Ambient Air Quality Status: (Third Party Ambient air quality report carried out by Enviro Tech

‘ Lahoratories on 30.12.2022, Analysis results of the same is presented below :
S0, NO, RSPM PM-2.5
S.No Location N : %
(pg/m’) (re/m’) (ngfm’) (ng/m’)
01 | NearETP area ) 153 215 78 43.5
‘ - l 02 | Near coal Screening area 184 26.7 - 901 46.2




03 | Near Boiler No 04 16.3 21.5 90.7 44.9
04 Nea‘r pulp mill wood chip 13.9 07 9.1 43.7
feeding
19 | The Hazardous and Other Waste Management Status -(From April 2021 to March-2022)
5, Authorised Quantity )
" HW Generated | Category HW Disposal |
" Quantity Generated
01 | ProcessSludge | 32.3 85 Ton/day 62.25 Ton/day | In house wet
containing AOX board
manufacturin
(Adsorbable g -
Organic Halides)
| 02 | Used Oil R 0.6 KL/Annum 1.290tr/day | Authorized
i dealer
03 Wasteslﬁesidues 52 1.0 Tannefannum 0.50 MT/year TSDF,Derabassi
Containing Oil
04 Empty 331 700 NosﬁAnnum 500 Nos/Annum | Authorized
Containers with dealer
Chemicals
Observations:

. The unit is engaged in production of Writing &Printing Paper with consented capacity 450
MT/Day using Agro waste like wheal straws, grass, wood chips and imported pulp.
However, the unit is operating (@ 427 MT/day as reported.

. The unit has installed continuous cooking type digester for cooking of the agro pulp.
However, the unit has also installed batch type digester for cooking the wood waste.
Further the cooked pulp is washed through counter current type brown stock washer
followed by wash presses for pulp washing,

- On the day of visit, the unit and its ETP were found operational.

. The unit is meeting its domestic and industrial water requirement through 08 Tube wells
(Total -10 out of which 2 are dead i.e. not yielding water) and has installed
electromagnetic flow meters on all the bore wells, The unit is also maintaining the record
of water consumption from each well, As per log book record the water consumption of
month December, 2022 is about 19470 m3/day,

5. The unit has obtained previous NOC valid up to 13/07/2011 from CGWA for abstraction
of the ground water, However, the unit applied online application for permission to extract
ground water to Punjab Water Regulation & Development Authority (PW RDA).

6. The water consumption of the industry was assessed from Form 5 (Environmental audit

o4

M/s Kuantum Papers Limited - Hoshiarbutr'r[l’un'iab]

report) and as per log book records indicates fresh water consumption of the unit is about
49.8 m"/ Tonne of paper which is within the CPCB prescribed limits of for agro based 200
m’/Ton. The data indicates that the unit is generating wasle water @E‘Qmjfr on of paper
and further also reported about 4.6 m’/ ton of paper effluent is recycled by the unit.
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7. On the day of visit, the team had collected samples from ETP to asscss the efficiency of
the treatment system. The analysis results of the same are presented below:

Sampling Locations Parameters _

I pll | 88 | MLSS | MLVSS | COD | BOD | TDS SAR |
Inlet of ETP low 6.5 |1684| - ~ |1817]| 528 | - | -
stream ‘ ‘
Inlet of ETP High 6.6 1489 - - 8798 | 2925 o =
stream
Aeration Tank-3 - - 8998 | 4372 - - -- --
Aeration Tank-2 6768 3619 - = - -
Final Qutlet of ETP | 7.6 | 62 | -- o 127 | 24 | 1904 | 5.54

| Standards 7.0-8.5| 50 - - 350 30 -- --

All values are in mg/l except pH

%+ It is evident from the above results that the unit is meeting the CPCB prescribed norms of
effluent discharge except SS which is marginally on higher side. Moreover, the MLSS
concentration in aeration tanks are found excess to the optimum range of 3200-3500 mg/I]
indicates that the ASP based ETP is not being operated properly,

*+ The MLVSS/MLSS ratios were found 48 % in AT-3 and 54 % in AT-2 respectively. The
lower MLVSS/MLSS ratio in the aeration tanks indicates the poor operation and
maintenance of ETP also indicates bulking of sludge.

8. As per consent conditions, treated effluent to be used onto land for plantation / irrigation
(approx. 110 Acres within premises for plantation and 2050 acres in nearby villages for
irrigation.

9. As per consent domestic effluent to be discharged onto land for plantation /irrigation
through septic tank followed by ETP.

10. On the day of visit team observed that the unit is segregating high COD & Low COD

treatment stream for effective treatment of the effluent.
(i) High COD Stream Treatment Process (COD-8798 mg/,BOD-2925 mg/l ):The
effluent coming from pulp washing and wet washing section is treated through a separate
treatment process. This stream is comprised of Bio Clarifier (1105.8 m*)> UASB Reactor
(3926.9 m’) > Tube Settlers (6 Nos each 58 m*)> Sedicell > Pre-Aeration Tank (3917 m3}
> Aeration Tank-3 (4010 m”) > Secondary Clarifier-2 (1391.8 m’) > Geo Tubes (6 Nos
each of capacity 60 m”), The biogas generated from UASB is used in house boiler,

ii) Low COD Stream Treatment Process { COD 1817 mg/l, BOD-528 mp/l): The
effluent coming from process area i.e. Paper Machines (04) sections contains low COD
stream. This stream treatment is comprised of Equalization Tank (2744 m’) > Primary
Clarifier (5101 m3) > Parallel Two Activated Sludge Tank (Aeration Tank-1 @ 6670 m'&
Aeration Tank-2 (@ capacity 4050 m”) > Secondary Clarifier-1(5101 m?).

& During visit, team observed that the high COD treated wet-washing effluent is mixed with
Low COD process effluent stream and it is sent to mixing tank for own land plantation and
irrigation to the nearby villages

11. On the day of visit, team observed that the unit has installed OCEMS at mixing Tank for
measuring pH, TSS, COD, BOD, Flow and connected to CPCB / PPCB server.

A

——————————————————— e ———
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12, Online value pl1 7.57 (Temperature 15,1°C), BOD-17.1 mp/d, COD-175.9 mp/l, T55-22.6
m/l were respeetively observed during sampling,

3. The settled studge of wet washing effuent hio-clarifier, UASH Tank, Tube settlers and
Sedieell and clarifiers is dewatered by pissing, theovgh slidpe serew press (4 no's each off
3 MTday eapacity) for dewatering and send o bonrd manulaeture section in house,
Although, the setled sludpe of process effluent is also dewntered through belt llter
presses (02 no's cach of capacity 35-40 m"he) nnd sludge nlso sent to in house board
manufacturer seetion. Al filtrate of serew press and belt filter press are fed into inlet of
sedicell Tor further treatment,

14, The unit has installed 0 Chemieal Recovery Plant (CRIY) having 6-Stage MIEL with ‘
recovery boilers 21 TP and 65 'TPI respectively. The black liquor having initinl solids
concentration of 16% - 18% is concentruted in o Multi-1ilTeet Evaporator to about 55 -
60% perecent solids. The strong black liquor is then fired in o recovery furnace. Due 1o
high temperature, the inorganic chemicals present in the black liquor colleeted as o molten
smelt at the bottom of the furnace. The smelt is then dissolved in water o form green
liquor, which is transferred 10w cousticizing tank where quicklime (caleium oxide) is
added 1o convert the solution baek (o white liquor Tor reusing in the digester system, A
lime mud precipitates from the eausticizing tank,

15. During visit, tcam observed that the unit has installed Turbo Spin Flash Caleinations
Systems of capacity 160 Ton/day 1o regencrate quicklime [rom the lime mud,

16. The unit possesses valid consents upto 31/03/2023 under the water Act,1974 and the Air
Act,1981 also nuthorization valid upto 30/05/2023 under the Hazardous and Other Wastes
(Management & Trans boundary Movement) Rule,2016rom PPCI.

17. The unit has installed 02 power boilers of 60 TP, 130 TPH capacities. The fucls being
used in these boilers are Rick husk, Conl and Furnaee Oil. The boilers are equipped with
individually ESP (ESP 04 fclds, BSP 05 ficlds) as air pollution control deviee
respectively,

18, The unit has made agreement with M/s Ultra Tech Cement Lid. Nalagarh (11P) for selling/
lifting of the My ash generated in house boilers.

19. The unit has a captive power plant of 38 MW ecapacity lor generating electricity, The
emissions from power plant are vented through LSP as Air Pollution control device.

20. The unit has installed online emission monitoring system at power boiler of capacitics 130
TPH, 60 TPII and recovery boilers of capacitics 65 TP, 21 TP respectively and its
connected to CPCB/PPCE portal. On the day of visit, average day data of on line emission
system of these boilers are tabulated below:

Boiler capacity Fuel Type | Online Emission Value of day average
dated 23/01/23 (mg/Nm®)

SPM S0X NOX
Power Boiler @ 60 TPH Rice Husk + Conl | AFBC 3l B3 2
Power Boiler @ 130 TPH Rice Husk + Coal | CFI3C 40 86 46
Recovery Boiler @ 65TPH | Black Liquor | a3 #9 49

All values are mg/Nm’
o
M/s Kuantum Papers Limited - Hoshlarpur (Punjab) Page 6 N
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21. 1t is evident from the above results obtained from in-lipuse on line emission monitoring

system showed that the unit is meeting the CPCH preseribed stipulated emission norms.

3 ._ wel £ ervans | e o L i :
22, Process generated (Digester and Blow Fank) odour is controlled by adding odour control

23. As per irrigation monagement plan, the treated effuent is utilized for irrigation of the

enzyme based chemicals (Supplied by Preklean) i source. As reported by the unit,
Chemical consumption about 1.5 Ke/Ton of pulp is used by the unit for process odour
control. The unit was carried out maonitoring of 118 ot different loeations inside the
premise. As reported about 0.3-0.5 PPPM LS wvalue found nearby foul condensate
collection pit however other locations 11,8 values were not observed.

fields having an arca about 2000 neres of the nearby villages. The treated clfluent is
utilized for irrigation of rice, maize and green fodder in the month of June to October, In
the month of November to May, the treated effluent is utilized for irrigation of the crops
namely wheat, sugar canc and barseen. Besides, the unit has its own plantation area and
green area within its premises along with plantation area of the nearby farmers. During no
demand period (15 Nov- 15 Dec), the treated effluent is utilized for plantation of
eucalyptus trees and gardening maintained within the unit premise (about 110 acres) and
outside of the nearby villages (85 Acres), During same time some part of treated effluent
is also utilized for irrigation into 950 acres out of 2000 acres of land as mentioned.

24, Overall housekeeping of the unit was found satisfactory.
25. During visit, team had collected 6 ground water samples from Piezometer wells (02 inside

the industry and 01 outside of the unit) and 03 tubc wells maintained by farmers in
surrounding area up to a distance of about 250m to 3Km of the industry, All collected

samples were analyzed by adopting (BIS &APHA) at CPCB H.O. Delhi laboratory.
Analysis results of samples are presented below :

5. No | Sample Place of sample collection Depth of the Physical Latitude | Longitude
Code Pierometer appearance
wells & tube
well ag
informed by
the
representativ
e85
1 | GWK-0L | From the Plezometer well 28m | Coloured & 313085 | 76.07506
installed inside the unit premise odourless 76
| near yard area
2 | GWK-02 | From the Piezometer well 28m | Coloured & 31.3069 76.0751
installed inside the unit premise odourless
near Canteep and ETP area
, | N
/6@(\1@‘ |
M/s Kuantum Papers Limited - Hoshiarpur (Punjab) Page 7
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3 | GWKO03 | Ffrom the Piezometer well 28m Colourless & | 31.2997 | 76.0758 |
installed outside of unit Village odourless | '
Saila khurd (| Cremation ground) ‘ |
| |
4 GWHK-04 | Tube well near Viltl‘ageiHelran (4 Tom Colourless & 31.3146 76.1176 ,
Km away from the unit) odourless Y
5 | GWK-05 | Tube well near Village Batla 90m Colourless & | 31.2048 | 76.0997 }
odourless ‘
(2.5 Km away from the
unitdownstream)
§ | GWKD06 | Tube well near Village Jasowal 76m Colourless & | 31.3029 | 76.0812
‘ 250 m from the unit boundary odourless
| downstream )
} - |
Sample Code Farameters . ‘
oH EC ToS 260 | Chiorde | Turbidity | 50: | Ma m Colour |
GWKl &9 1756 %68 | 22 e | o8 2L b ‘ iz |
GWE-NI 6.9 agez | 2780 48 1240 16 143 70 ' I3
GWE-N 73 973 586 04 74 os | 149 15 o | |
|
GWE-IV 7.3 676 380 =5 12 o1 24 11 I I8 ‘ 1
GWEY 74 | 58 | 304 <% 0 o1 o7 a7 BOL
GWEVI [ 74 648 370 <5 24 T BOL 08 BOL |
Permissible fimit €585 - 2000 — | mmoa | o5 200 11 15
BIS 10500:2012 |
|

All values are mg/l except pH, Colour (Hazen), Turbidity (NTU) & Conductivity umho/cm ‘

["Sample Code ] Paramelers - ‘ |

Tooride T W0; | NerN | T.AK | THard | SAR G ME goron | |

GWi 02 0.2 10 510 574 04 172 38 T |

GWK-Il 03 05 09 438 1270 [E) 384 | 82 BOL \l

GWEA 03 05 <02 a5 328 04 8 | 30 BOL “‘

| i |

GWKIV 5T | <02 270 294 03 &9 31 gL | |
GwWKV 02 791 | <02 194 250 02 62 I BOL
GWRVI o3 270 | <02 5 303 02 &7 3 BOL
Fermissible limit 10 as | 05 600 600 E 200 100 10

815 10500:2012
M/s Kuantum Pa - S )

32



91

All values are mg/l

The high concentration of TDS (2780 mg/l) in one piezometer well located at inside the unit
premise (GWK-II) has been found excess the permissible limits of 2000 mg/| as per I5 10500:2012
drinking water standards is due to leaching of industrial waste / salts which may lead to increase

in TDS values. However, other collacted Ground Water sample TDS values were found within
permissible limit,

The value of High COD was found in the ground water sample collected from the piezometer well
(GWK-I upstream, COD-22 mg/l) and Piezometer Well (GWK-II, Downstream, COD 49 mg/l) which
may indicate ground water contamination. Further also other Ground Water parameters (EC,
TOS, chloride, Turbidity, Sodium and ammonia Total Hardness) in these piezometer walls showed
increasing trends,

It is evident from the above ground water analysis results which indicates that the ground water
is being contaminated the upstream and downstream of the piezometer well inside the premises
of the unit. All value of the above ground water parameters showing increased trend at the
downstream of the ground water which may indicate that the ground scurce is poliuted due to
discharge of the industrial effluent / waste leaching into soil the ground water or other
anthropogenic activities may be contaminated. However, the sample collected from surrounding
villages tube wells does not show ground water contamination

Irrigation suitability:

=

b ol

On the basis of SAR range, irrigation water can be classified into four classes as SAR < 10 {ideal or

excellent), 10-18 (good), 18-26 (doubtful) and > 26 (unsuitable).

All the samples collected are having the values of SAR in the range of 0.2 to 0.8, hence falling in

the ideal or excellent category for irrigation use.

From the above Ground water analysis results revealed that all values are found within

permissible limit of the BIS Drinking water standards.

26. Heavy metal analysis results of the collected gro und water sample are tabulated below :

rSample Code Parameters

‘ cr Mn Ni Fe Se | zn | cd Cu Ph
GWK-01 .01 153 BOL 1.93 BOL | 006 | BDL 0.01 001
GWk-02 — Bol 0.02 0.01 147 | ©OL | BOL | eoL | 003 003
GWK-03 | EoL 0.02 8oL 061 | BOL | eoL | 8oL | OO1 0.03
GWK-04 0.0 BOL BOL 004 | BOL | BOL | BOL | BOL BOL
GWK-05 BOL BDL BOL 004 | BOL | BOL | GOL 0L oL |
GWK-06 ' BOL 001 BOL o083 | ebL | eoL | sou | eoL | BOL
‘Permissible limit{10500:2012) 0.05 J 0.30 0.0z D30 | 0oL | 05 | poo3 | oos | o0

M/s Kuan apers Limited - Hoshiarpur (Punjab)
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The higl z C
gher value of Iron (Fe) from sample codtected Plezometer well GWK-01 (near yard area) &

GWK-02 antee
(near canteen) mside the unit premise whereas  plezometer well GWE-03 located

cremation grow
i ground outside the unly premise which may be due to lron tting in the plpeline lajl

for abstraction of the ground water,

Fu r - e
rther the higher value of lead (Ph) was found at plezometer wells (GWK-02 Inside the unit,

GWK-03 outside the unit) which may be due
the ground water where

to Iron fitting In the pipeline laid for abstraction of
as remalining ground water samples were found within permissible limit.

Feedback from the Complainant: On the day of visit, CPCB te
Liykat Ali resident §

am Interacted with complainant Sh,
aila Khurd reported the unit located nearby te my house, The chemical
effluent /toxic gases generated from paper mill are damaging their family health and its live
stock. Presently Sh. Liyakat Ali has been shifted about 5 km away from the unit. Further he has
reported that nearby land of the unit and its house has been sold to the unit. The reason of
complaint by Sh. Liyakat Ali seems to be personnel as his land / house has been purchased by Mys
Kuantum Papers Limited in Rs 3,500000/-(As per copy of Registry as Annexure-V). He has
withdrawn his complaint in office of Sub-Divisional Magistrate, Tehsil Garhsankar, District
Hoshiarpur, Punjab on 04.10.2022. He has withdrawn his complaint in DC office copy (enclosed
as annexure-Vl). During visit the team, interacted with local villages representative infarmed that

adour is coming from the paper mill when wind direction towards their villages.

Recommendation(s)

The unit shall obtain NOC from Punjab Water Regulation & Development Authority (PWRDA) for
abstraction of the ground water,
Operation and maintenance of ETP should be upgraded so as to achieve the prescribed effluent
norms specially for TS5,
The unit should enhance its ground water menitoring network [ I shallow aquifer) in command
area where treated wastewater is used for irrigation to assess the ground water contamination.
The unit shall carry out a comprehensive ground water study by engaging the reputed agency and
submit the report to CPCB/PPCB.
The unit shall submit a time bound action plan for bio-remediation of the existing contaminated
ground water within the premises.
The unit shall make an_appropriate remedial measure for preventing the ground water

contamination in their premise piezometer wells.

ers Limited - Hoshiarpur [Pﬁnjab)
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7. The industry should engage an agrcoltural schentist or teap with an agrlealtural unlversity or
institute for advice on the willzation or the rate of application of the effluent for Terdgation
considering the agro-climatle conditions.

8. The unit should make necessary and adequate arrangement 1o hold back the effluent In case of
failure of re-circulation system feffluent treatment plant.

9. The unit should make proper disposal of the effluent so as 1o ensure thal no stagnation occurs
inside and outside the industrial premise during ralny season and no demand perlod.

10. The unit shall prepare irrigation management plan showlng thereln the distributlon system for
conveying waste water for application on land lor irrigation along with the crop pattern for the
year,

11. The industry should prepare a comprehensive Irrigation Management Plan (IMP), which should
include the following, in consultation with the agricultural scientist or Agriculture University /
institute and submit to PPCB which should verify the same while Issulng Consent to the industry,

12. The unit should ensure that no water pollution problem is created in the area due to discharge of
effluents from its industrial premises.

13. The unit should install suitable odour control system as per CREP recomme ndation, 2003,

14. The unit shall ensure regular maintenance and operation & calibration of the on-line system so as
to obtain continuous reliable accurate results.

# In view of above recommendations it Is suggested that direction under section 5 of E (P) Act,
1986 may be issued to unit for complying all recommendations In time bound manner.

Conclusion:

The results of ground water monitoring conducted in surrounding villages indicate that there is
no ground water contamination due to Paper Mills. However samples taken from two

piezameters installed within premises near to ETP area shows ground water contamination.

The unit has installed ETP and Online Continuous Effluent Monitoring System (OCEMS) which s
linked to PPCB & CPCB. Treated effluent is complying E{P)Act, 1986 standard except TSS which Is
marginally on higher side but OCEMS was meeting T5S and other Parameters at the time of
monitoring. As the unit Is using treated effluent in irrigation, PPCB should not permit the use of

treated effluent in irrigation / land application without submission of comprehensive irrigation

/s Kuantum Papers Limited - Hoshiarpur (Punjab) ' Page 11




management plan (IMP), by the respective unit as per CPCB puideline of 2019, in consultations
with Agricultural Scientist or Agricultural University/Institute and same should be verified while
issuing consent to the industry. In case of observation of any deterioration of the soll and ground
water quality parameters in the assessment by Agriculture Scientist or Agricultural
University/Institute, the utilization of effluent should be stopped immediately and the industry
shauld inform the PPCB, accordingly. The industry shall be solely responsible for reclaiming the

soil and water quality at their cost in the affected area.

Inspection Team:

Name & Designation of inspecting team Signature

Sh. Gurnam Singh, Regional Director, CPCB, RD, Chandigarh ; 7
/@%ﬂi}

Sh. J.P. Meena, Sc.-'D’, CPCB, RD, Chandigarh

“Tosd ieh
GEE

Sh. Pradeep Kumar, JLA, CPCB, RD, Chandigarh
| | Pt o™
(Do
Sh. Pankaj Saini, Office Assistant (Scientific), CPCB, RD, s A
Chandigarh /@9‘/\%{;@
- . {5’ o
'F'age 12

N
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Photographs Gallery M/s Kuantum Papers Limited Village Salla Khurd, District- Hoshlarpur (Punjab).

ETP flow diagram
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Tube well near Village Jasowal [ Nearby unit) (GWK-06)
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Registered Speed Fost "“"“/

lndustey Registration 10: Re2isparon2 Application Not 17573002

To,
Pavan Khaitan

Village Saita Khanrd, Tehil Garlshankar
Hoshiarpurunjab-144529

Subject: Grant Varied "'Consent o Operate’ ufs 21 af Alr ('revention & Control of Pollution) Act, 1981 far discharge
of emissions arising out of premises,

With reference w your application for obtaining Varied "Consent to Operate’ w's 21 of Air (Prevention & Control of
Peliution) Act, 1951, you are hereby, authorized 1o operate an industrial unit for discharge of the emissionds) arising
out of your premises subject 1o the Terms and Conditions as mentioned in this Certificate,

1. Particulars of Consent ta Operate under Afr Act, 1981 granted to the ind usiry

‘rfnm.;g 1 to Operate Certificate No. CTOA -iimwg 1SP/ 2022717513032 |
' Date of Tesue : B 7 09022022 |
’ Date of expir : B B 31032623 |
Certificate Tvpe & ) ) Varied | |
| Previous CTO No. & Validity ; | CTOARenewal HSP/2020/1 2560073
3 From: 10/ 'ﬂﬁ‘x’.‘ﬂ;ﬂi To: 30062025

L. Particulars of the Tndustry

Name & Designation of the Aﬁplimnl! | Pavan Khadtan, r.!nmééiig‘g Director)
Address of Industrial premises Kuantum Pupers Led,
Village Saita Kkurd, Tehsil Garhshankar,
- _ ) Garhshankar Hoshiarpur- 144529
| Capital Investment uf the Industry 114268 01 lakhs
| Catepory of Industry Red
Type of Industry 1039-Pulp & Paper { Large-Agro +wood) | Small Pulp
_ | &Paper { ugro based-wheat strawirice fusk)
| Scale of the Todusiry . Large
OfMice District ) | Hoshiarpur
Cunsent Fee Detally 'Ill: 153.03.504!-1 vide UTR No, SHINRI202111 1852475358
el
18.11.2021 7 |

“Thix b cumgriiien’ gemeritued doscwment from OCAAS by PECH®
Kuaarwm Papers Ll Village Saita Ko, Teknl GarhsSandar, Garkihan Lar, Moakiovprer 4329
Puged




—)

Car e o o ——
Raw Materialy (Name with Quantity per day)

AGRO RESIDUES () 413 Metric Tonnes/Day
WENMYY RATWNATERIAL (a0 $00 Metric T!HI"(‘J,’.D;J)'
PURCHANEDY PUTE (0 25 My teds Frenmtes [y
FULERN v 98 Myrwie: Tosstron Fhay

| COORING CREAICALSOIITE LIOUOR) @ § 30 Metrie

Fogates f s

FOTAL CHTORINE (ELEMENTAL CHEORINE) fid 4.6
Mitewg Tosvanes/ [hay

SOIMUN U ACHRATE FOR CLO? 1M ANT ooy 43 Afetrie
Torres |y

MERTANOE FOR CLO2 PLANT 61 15 Metrie
SULPHUORIC ACHDY @0 12 Mewte Tonmes Day
CAUSTIC FOR QDL AN EP RLEACHING fer 17 Metrie
Termes ey

SULPIIUR DIOXIDE i 10 Mitric Tonmer/Day
SULPIIUR FOR SO2 PLANT WS Megriz Turmes Day
CLOY @0 § 0 Mvteae Tommes /iy

OXYGEN @ 8 6 Metae Tinmes Pray

HYDROGEN PEROXTIDE 20 Metric Tonnes Thay
MODIFIED STARCH FOR PAPER MA KING @ 20 Metric

| Tonnes Day

Tommes/Day

Products (Name with Quantity per day)

WRITING & PRINTING PAPER (@ 450 Metr
(1.64.250 Metric Tonnes Annum)
Cu-gencranion Power (i 38 Megaware

ic Tennes/Day

By-products, if any, (Name with Quantity per day)

SODA ASH @ 15 Merric Tonnes/ Dy
Precipuated calcium carbonare stwery (BD) @ 69 Metric
Tonnes Day

Lignin for Lignin preeipitation plant @ 25 Metric
Torpes/Day

ETP waste fiber for Board Making @ 22 Metric

Tonnes Day

| Calcium Oxide @ 125 Motric Tonnes/Day

Sodion Sulphate '@ 8 Mesrie Tonnes/Dav

Details of the machinery and process

‘Ag per application.

Quantity of fuel required (in TPD) and capacity of
boilers’ Furnace Thermo heater eftc.

A;E_:;t;;'lﬁusk ! Coal for 1 no. Power Boiler of capacity 130
?fﬁ; Husk / Coal for 1 no. Power Builer of capacity 60

Big-mass fur 01 no. Recovery
Bio-mass for 01 no. Recovery
Coal for Lie kiln,

Diesel for 4 ne, DG

Builer of cupucite 65 TPH,
Boiler of capacity 21 TPH,

sets of capacity 160 KVA (2 no.), 50

|KVA (I noj & 30 KVA

{l no)

Type of Air l"iollntiou Control Devices 1o bie installed

Elecirastatic Precipitator (ESP) as APCD with Power
Boilers & Recovery Boilers,

Canopy with DG sers,

Stack height provided with each baller/thermo
heater/Furnace cte.

Stack (Power boiler) % 80 (Ground level)’ 42 (Roof level)
Stack (Power boiler) @ 70 (Ground level)’ 34 (Roo level)
fmc}k (Recovery boiler) @ 75 (Ground level)/ 35 (Roof
level)

.l‘i'.tac; (Recovery bailer) @ 70 (Ground level) 30 {Roaf
leve

 Sources of emlssions and type of pollutants

SPM from Builers & DG sets.

Standards to be acheived under Alr(Prevention &
Control of Pollution) Act, 1981

As prescribed by the Boand,

“This iy eomputer generated docusinend froun CHCMAS by PPCE®

Kuantum Papecs Lid Villoge Szits Khurd, Tehsil Garhshankar, Garhshankar, Horhiarpur, 144529
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& &= iy
Sedy

{Arun Kakkar)
Environmental Engineer

For & oa Bedalf

aof

(Punjab Pollution Control Board)

Endst. No.; Dated:
A copy of the above i1s forwarded to the following for information and Recessary action please:
Environmental Engineer, Regional Office, Hoshiarpur,

4 f= i b

(Arun Kakkar)
Environmental Engineer

For & on belalf
Bf
(Punjab Pollution Control Board)

"This is computer gewernted docsment from OCAAS by PPCH™
Koantiom Papers Lid Villoge Saila Khsard Tekol Garkatanbar, Garksbundar o bisrpar [I1 0V
Fuged
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A

TERMS AND CONDITIONS

GENERAL CONDITIONS

This consent is mot valid for getting power load from the Punjab State Power Corpors ‘ |
< _ _ ing , ah St praration Ll or

Joan from the timancial imstitutions, f 1 or for getting

The industey shall wpply for renewal ‘extension of consent at least two months before expiry of the consent,

The imdustoy shull net violate amy of the monms preseribed under the Air (Frevention & Conteal of Pullution)

Act, 1981, taling which, the consent shall be ¢ancelled / revoked

The achievement ot adequacy amd etliciency of the ar pollution control devices in stalled shall be the entire

respensibility of the imdustry

The wuthorized fuel being used shall not be chamged without the prive weitten permission of the Board.

The prdustry shiall et discharge any fugitive emissions, All gases shall be emitted thraugh a stack of
suntable height, as per the norms finesl by the Doond from time ti time

The industey shall provide podt-holes, platforms and’or other necessary facilities us may be required for
collecting samples of emissions fom any chimney, ue or duct or any other outlets.

Specifications of the port-holes shull be s woder:-

i) The sampling ports shall be provided atleast 8 times chimuey dinmeter downstream and 2 imes
gpstream from the tlow disturbance. Fora rectangular eross section the equivalent diameter {Ne)
chall be calewlated from the following cquation to determine upstream, downstrean distance -
De=2LW/(L+W)

Wihere L= length in mis. W= Width in mts,
i) The sampling port shall be 7 to 10 ¢m in diameter
The industry shall put display Beoard indicating cnvironmental data in the prescribed format at the main
entrance gate.
The indusiry shall discharge all gases through a stack of minimum height as specified in the following
standards laid down by the Board.

(1) Stack height for boiler plants
S.NO. Boiler with Steam Generating|Stack heights
___|Capueity _ R
I Less than 2 tonhr., |9 meters or 2.5 times the height of neighboring building
- which ever is more
2 g.‘lfwv thean 2 torlhr. 1o 5 ton/r. | 12 melers o
3. u More than 5 ton'hr. 10 10 tonde |15 meters
4. More than 10 tanhr, to 15 tonthr 18 micters
3 More than 1.5 toslir, to 20 tondhr 2| meters
6. Mure than 20 ton gt 25 ponde. | 24 melers _ a
7 Mare thau 25 tow'hr, to 30 tonhe. |27 meters
b More than 30 ton/lr, 30 meters or using the formula
H = 14 Qg0.30r
I1=74(Qp)0.24
Where Qg = Quantity of SO2 in Kg/hr,
Qp = Quantity of particulate matter in Ton/day,

Note : Minimum Stack height In all cases shall be 9.0 mtr. or os caleulated from relevant formula

whichever Is more.
(ii) For Iindustrial furnaces and kilns, the eriteria for selection of stack height would be based on fuel

used for the corresponding steam gencration,
(1ii) Stack height for diesel gencrating sels:

*Thia is computer gemeraiesd document from OCAIMS by PPCE™
Kuoniusn Popers Lad Vitlage Satta Kiird, Tebsil Goyhabantar, Garhshanbar, Hoshirpur, {44539
Paged
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101 =

' Capavity of diesel ggm\“&r;
0-50 KV A clzhit of the Spacy,
) Height of the building . 1%
S0-100 KVA 2 Smt
100150 KV'A - *ilm
- -
150-200 KV'A e FoSm,
\ .
00250 KV'A & *30m
\ 3K,
250300 KVA i 1 % .
g a8 R 1
For higher KVA rating stack helghit 1 (in meter)

shall be worked out according to the formula:
H=he02 (KVAW s
where h = height of the building in meters where 1h

10, The pollution control devices shall pe interl
g regular operation

¢ Renerator set s instalied.,

ecked with the manufacturing process of the industry 1o ensure

. 'l?n: l{l\.:sl:ng rolh;nun control equipment shall be altered or replaced in accondance with the directions of the
o g and ne pollution eenteol equipment er chimney shall be altered or as the case may be erected o re-
erected except with the prior approval of the Board '

12, The imdusiry will ;!jqudu_{. anopy amd Jsl;‘a‘z sate stuck with the DG sets so as to comply with the provision of
potification No GSR-371 E Jdaged | =3-2002(amended from time 1o time) issued by MOEF under
Environment (Protection) Act, 1986, '

13, The Govt. of Punjab, Depariment of Science, Technology & Environment vide its notification no.4/4692-
i_lﬁ‘pl’ll‘r.s.‘q di. 29/12/1993 has put prohubition on the use of rice husk as fucl after 14,1995 except the
ollowing:-

i %iln the form of briguettes and vse of rice husk in Auidized bed combustion.Se the Industey shall
make the necessary arrangement to comply with the above notifieation.iz}s

1. The industry shall submit balance sheet of every financial vear 1o the concerned Regional Office by 30th
June of every vear

15, That the indusiry shall submit a yearly certificate 1o the efect that no addition / up-gradation’ modification’
modemnization hos been carried out during the previous year otherwise the indusiry shall apply for the vanied

consent,
6 The industey shall ensure that at any time the emission do not exceed the prescribed emissions
standards laid down by the Board from time to time for such type of industry /emissions.
b) The industry shall ensure that the emissions from cach stack shall conform to the following
emission standards lnid down by the Board in respect of the Industnal Boilers,
Steam Generating Reguired particulate masier 8.
capacity .

Area upto 5 Km from Other than ‘A’ class
Other than the periphery
of | and Class-1l town

Less than 2 ton b, $00 mg NM3 1200 mg NM3
| 2 1on 1o 10 tonhr. 500 me/NM3 1000 mg WM3
Abave 10 ton ta 15 tonihe 350 mg/NM3 500 mg NM3
Above 15 tonthr 150 mg/NM3 130 mg NM3

All emissions normalized to 12% carbon dioxide.

The ind hall ensure that the Hazardous Wastes generated from the premises are handled as per the
A E:'nﬁ-gl'ﬁi"ﬁ"r slhe!i’azmlous Waste (Management, Handling and Transboundary Movement) Rules, 2008,

without any adverse effect on the environment, in any manner.

I8,  The air pollution control equipments shall be kept at all time in good running condition and;

"This is cosmgnler gyapatol docwment froe OCMME by PPCE” 7
Kuantum Papers Lnd, Village Szila Khund, Teanl Garkshanlar, Garkshankar Hoshisrpur 18059
Puged
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9.

20.

Lo
L&

a3,

34

35,
36,

(it) R‘,‘; :Ilv::;:tﬂn‘s 0 Cany air pollutant into the atmasphere in excess of the standands lay down by the
ls];"” > ::l:mn;. !*”t hl'ﬂ“g app(chendcd to ocenr due to accident of other unforeseen act or event,
oAl ke an:n: throngeh fax t the concerned Regional Office as well as 1 the Director of
ikl “nnm b, € "'_"""'F‘"h as required under rule 10 of the Punjah State Board for the

revention and Control of Air Pollution Rules, 1983,

111.: ,:tuul‘u»tr}- ﬁlmll‘ plant mnirmim of theee sutable varieties of trees al the density of not less than 1040 trees
per hectare all along the boundiary of the industrial premises,

;';':h‘:‘;::;“;“ shall submit o xite emergency plan approved by the Chiefl Inspector of Factorics, Punjab as
sy .

g?‘ ,'“"h.""'”y shall comply with the conditions imposed by the SEIAAMOLF in the Environmental
carance granted o it as required under FIA notification dated 1479/06, il applicable.

The industry shall make necessary arrangements for the monitoring of stack emissions and shall getils
emissions analyzed from lab approved / authonzed by the Beard:-

{i) Once in Year for Small Scale Industrics.
() Twice thrice Tour time in 3 Year for LargeMedium Scale Industrics.

The industry shall mamntain the following record 1o the satisfaction of the Board -

() Log baoks for running of wir pollution control devices of pumps/motors used for it

(i) Regster showing the resull of various tests conducted by the industry for monitoring of stack
emissions and ambient air,

fiin Register showing the stock of nbsorbents and other chemicals to be used for scrubbers.

y meter for running pollution control devices and shall maintain
ution control device 50 as (o the satisfy the Board regarding the

The industry will install the separate rncrﬁ
may be sent to the Board by

recond with respect 1o operation of Jir po ;
regular operation of air pollution control device and monthly reading / recerd

the fifth of the fellowing month.

The industry shall provide onling moaitoning sysicm as applicable,
the record of the same for inspection of the Board Officers,

The Noard rescrves the right te revoke the consent granted to the industry at any time, in case the industry is

found vielating the provisions of Air (Prevention & Control of Pollution) Act, 1981 as amended from time

lo fime.

The industry shall cemply with any other conditions laid down or directions issued in due course by the

Board under the provisions of the Air (Preveatian & Control of Pollution) Act, 1981,

Nothing in this consent shall be deemed to neither preciude the institution of any legal action nor relieve the

applicant from any responsibilities, liabilities or penalties to which the applicant is or may be subjected to

under this or any other Acl.

Any smendments/revisions made by the Roard CPCB/MOEF in the emission/stack height standards shall be

upplicable to the industry from the date of such amendmente/revisions.

The industry shall dispose oflits solid waste generuted by the bumning of fuel in an Environmentally Sound

Manner within tie premises/outside as approved by the Board, to avoid public nuisance and air pollution

problem in the area.

The industry shall ensure that no air pollution problem or public nuisance is created in the area due to the

discharge of emissions frem the industry.

The industry shall provide adequate arrangement for fighting the accidental leakage/discharge of a ‘
Pl . . . 16C ! ny ai

puﬁmmvgm liquids from the vessels, mechanical equipment’s ele, which are I\;kcb'%ﬂ cause cﬁvimnmgnta?l'

poliutun,

The industry shall not change or alter the manufacturing process(es) and luel so as lo

quality/quantity of emissions generated without the prior Iz,‘u:rmissim'. of the Board. CHnge e

The industry sholl earmark a land within their premises for disposal of boiler ash in a i
sound manner, and / or the industry shall make necessary arrangements for BN 0w saveommentily
scientific manner and shall main% proper record faral?; sam:ﬁf n;pli:‘;lr:l‘::nmr SERRG oL sl aeT e

The industry shall obtain and submit Insurance cover under the Public Liability Insurance Act, 1991,

The ind hall provide proper ar ‘ 25
s ri: ‘:;: ' lﬁnugl :n - upc;:;nizrg:; pﬁfe’f&‘ieﬂd adequate air pollution control arrangements for control emission from

for in stack emission and shall maintain

“Ihix by comprler gemerased documient from OCAAS by PPCE*

Kuantum Popery Lid Viltage Saila Khird, Tehsi! Garhshanbar, Garhshankar. Hoshiarpur, 144329

102

Paged

44



6&]323[_ " "B Il % jith the code of practice as notified by the GovernmenyT .
myﬁgwﬁﬂﬁaﬁ ll'l' idelines / Code ol Practice have been wmiﬁcdfmmmm@w for the type of

39.

40,
41.

42,

B,

The industry shall nel cause any nuisance/tralfic hazard in vicmity of the arca

The industey shall ensuee that 1l ise & a T i

¥ sia ¢ that the noise & air emission from DG, sets do not exceed th
‘= 7 = s . b h & sy
prescribed for D.G. sets by the Ministry of Eavironment & Forests, New Delhy Fendards

The industry shall ensure that there will nat be significant visible dust emissions beyond the property line

The industry shall provide adegquate and appropraate die pelTution contral devices o contain emissiors from
il & product of the industry

handling, transportation and processing of aw materia
acily does not exnceed the capacity mentioned in the consent

The Industry shall ensure that its production c3
¢ prior permission / NOC of the Board.

and shall not carry out any expansion without t

SPECIAL CONDITIONS
1)The industry shall make & maintain the water sprinkling system provided for suppressio

velicle movement in coal handling plant ete. . o
2 The mdustry shall provide proper coverage over the rice husk sterage to avoid flow of rice kusk in the
nearhy vicinities.

3)The industry shall maintain arrangements 1o avoid flow of fuel as
31The industry shall comply with all the conditions of the Envirenmental Clearance granted

teto.

n of dus? due to

h with sprinkling of water eic. _
to industry 1a

(Arun Kakkar)
Envirenmental Engineer
For & an Sekaly
wf
(Punjab Pollution Control Board)

“This dx compter generared document from OCAIMS by PECE

Kuanium Papers Lnd Vithage Saila Kbund, Fehsil Garhshandir Garhodanbar Nashargur, {44329
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Olficw Dispratel Ny :

Tndustey Registeation 111 L T AY LN FTTTEN

T

PUNJAB POLLUTION CONTROL BOARD
ZONAL OFFICE JALANDALII,

Workonibe i momm i b gein Iy

Thate:

Roglater wilispeed Fast

Application Moz fr81i44y

Tw,
Pavan Whaltan
\ lage Saita Khard, Tehsil Garlishankar
Ilmhhu|mr.l'm|i'.sb-l-HSN

Subject:  Gramt Vagied "Cotyent to

Tor discharge of eMuent,

Wath veference to YOuT apphca

Operate’an outlet wis 2420 ol Waler (Freventiog & Control of Follullong Act, 1974

o for obitoning Yuried 'Consent 1o Ciperate an cotlur for tischarys of the effluen

ws 25260 of Water (Presenmion & Contral of Follution) Act, 1974, YO are, hcrchy, satharised W uperate an

mdusirial unin fordiss b e wl
mentioned in this Centificate

e eMluen(s) arising il of you premises subject to the Teems antd Conditions a5

1. Particulars of Consent 1o Operate under Water Act, 1974 granted to the industry

Consent to Operate Certificute No,

CTOWVarivd/ XY Y221 TS 117

Date of lssue ;

0902/2022 \
Date ol espiry ; _ Jtioss W
LCentilicate Tape ¢ Vewrvend L

Ll*m ious CTO No. & Validity :

CTOWRenewal/ HISIY 202000 2564 118
Fram: 100082020 Tu 30406/ 2 5

2. Particulars of the Industry

Name & Deslgnation of the Apphmnl

Pavan Kbaitan, ¢ funaging Director)

Address of Industrial premises

Kuantun Pagers Lad,,
Village Saita Khurd, Tehsit Gurluhankar,
_ ‘ Unrhﬂnmhw.Hﬂ.thimpur—.‘-lvi!.?ﬂ

| Capltal lnvestment of the Industry

426500 bakky

Categury ol Industry

Hed

T pe of Industry 1059-Pulp & Puper ( Large-Agro s woud) | Simall Pulp
&laper { agro bascd-whoat siram frice huk)
Seale of the Industry Laryre
Oilice Distriet Hosklarpir
Consent Fee Detalls Rs, E&-I.OB.SW- vide UTR No. SBINR 12021 | 11852475358 |
| i 12021

“Fhis ls computer geavnated deseuonent frus PCAIMS by PECY*
Kuwantusms Papers Lot Vittage Suikie Khwnd, Tehstt G ks, Gae frstuardaar. fhas M pr, 149329
Fagred
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Raw Materialsi Name with quantity per dayy

AGRO BESHINN vl 88 Matin: By Py
MMMy KA NENELRERE o S0 Mg Fymmie st hape
PUARCHASEIN P P 28 Nbdews Postiion | hay
FILLEEN i VMo Dosppes [ hip
COMMRING CHENEC R S0 EREEE B O 1000 Mg e ‘
Tonnes i
TOMEAT W ORENE g8 P NN T C T sy ) wi 4 6
Metric: Loy Py
SOUNUINE U R NTE FOR LR P ANT an B Aol
Tormmes  Yay
MERTANCH FOR 00 PEANEwe T8 Moteiv Lonmen Py
SULFPRORIC 0CHY o 2 Meten Tospanies iy
CAUSTICPOR A ANV WL 0 PN Gn 17 My
| Tomstes 4
SUL PRI DOXTE t 100 Motesy Powsnes Ty
SUEPPICR PO S PE AN o0 8 Nheredi B iy
L2 et & 0 Mvetene Tosnne s
CNVGEN 66 X0 Megier Fomies Thas
HYDROGEN PERCXUM w0 % 0 Mewrde Tomsioy Ihaw
MODEFIED STARCH FOR PPy i MAKING ti 20 Meteis
Tomines My

Products (Name with quantity per day) WCRITING & PRINTING PAPER (0 450 Meteie
Tommes/ Dy (1,64, 250 Motric Formes " Marepncen |
C o-generation Poner () A8 Megawans

By-Products, If any,(Nanie with quantity per day) SODA ASH G 38 Metrie Towres Iy
M wecipitated edlcisen carbarte shurre (1) (0 &Y Metrie
TonpesdDay

Lagnin for Ligwin precipiation plant i) 25 Melric
Tennes Day

ETP waste fiker for Bowvd Making w0 22 Meteiy
Tomnes/Day

Caleinm Ovide @) 123 Meiric Tomes Dy
Sodinm Sulphane G2 & Moteie TonmesDay

Details of the machinary and processes y As per applivatinn,

| Details of the EMuent Treatment Plant Effluent rreatisent plant for Toade Efffuent G 17000 K1LD
| & Dumestoe Exluent @ {14 KLD '

Mude of Disposal | Trade effluent unzo hamd for plantation ivwstiom (Apprroy

HHO deres wathin premises for phantation, 2050 acres in
nearby villages for fevigation) throsgh TP

Donestic wftluont ont baid for plantation / irvigation
o throwugh septic tank followed by ETP.

Standurds to be achieved uniui.'r Water{P'revention & As prescribed by the Bonrd,
Cauntrol of Pollution) Act, 1974

{
(Mazar
(Arun Kakkar)
Environmental Engloeer
For & o bebalf
o
(Punjab Pollution Control Doard)

“This is computer geserutd o i e CKINS by POCH"
Kuantum Papers Lid Village Salls Khursd, Teht Garhahanlar, Garhahanday, Hoaklaypur 144109
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Fudat. Nos Dt

v copy of The above as forwanded 1o the Toltowing for information and necessary action please:

pavienmental Fagineer, Regional Othice, Hoshianpae

LA

(Arun Kakkar)
Environmental Engineer

Foe & ot ﬁ#flﬂff
of
(Punjab Pollutinn Control Board)

“This frrau-pm-r peaerated docwment from QCMMES by PPCH*
Kuaatum Papery Lid , Viltage Saila Khwrd, Tehaid Garinhonkas, Garkidalar, Hoshiaoper, 144109
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16.

17,

18

19.

TERMS AND CONDITIONS

GENERAL CONDITIONS

This consert 15 not valid for getting power load from the Punjab State Fower Corporation Limited or for
getning loan from the financial institutions.

The industry shall apply for renewal further extension in validity of consent atleast two months before

expiry of the consent,

The industry shall epsure that the effuent discharging through the authorized outlet shall confirm to the

preseribed standards as applicable from time 1o time.

The industry shall plant minintum of three suitable varieties of trees at the density of not less than 1000 trees

per hectare all along the boundary of the industrial premises.

The achievernent of the adequacy and efficiency of the effluent treatment plant/poliution control devices/re-

cirzulation system installed shall be the entire respensibility of the industry.

The industry shall ensure that the Hazardous Wasltes generated from the premises are handled as per the
provisions of the Hazardous Wastes(Management, Handling and Trans boundary Movement) Rules, 2008 as

amended time to time , without any adverse offect on the environment, in any mannes

The responsibility to monitor the effluent discharged from the authorized outlet and to maintain 4 regord of
e same rests with the industry, The Board shall only test check the accuracy of these reports for which the
industy skall deposit the samples cellection and tesung fee with the Board as and when required.

The irdustry shall submit balance sheet of every financizl year to the concerned Regional Office by 30th
June of every year.

The industsy shall submit a yearly certificate 1o |
modernization has been carried out during the previous year o
consent.

During the peried beginning from the date of issuance and the date of expiration of this consent, the
applicant skall not discharge floating solids or visible foam.

Any amendmenis/revisions mads by the Bouzd in the tolerance limits for discharges shall be applicable to
the industry from the date of such amendments revisions.

gr the manufacturing process(es) so as 1o change the quality andor

quantity of the effluents generated without the written permission of the Board.

Any upsel conditions in the plant plants of the factory, which is likely to result in increased efMuent and'or

result 1 violation of the standards lay down by the Board shall be rrppngd to the Envgmmncm.ll Engineer,

Puniab Pollution Control Board of concemed egional OfTice immediately failing which any stoppage and

upset conditions that come to the notice of the Board/its officers, will be deemed to be intentional violation

of the conditions of consenl.

The industry shall provide terminal manholets) at the end of cach collection sysiem and a manholc upstream

of final outiet (s) vut of the premises of the industry for measurement of flow and for taking samples,

The industry shall for the purpose of measuring and recording the quantity of waler cqm.umcd and effluent

discharped, affix metars of such standards and at such places s approved by the Environmental Engineer,

Punjab Pollution Control Bourd of the concerned Regional Office.

The industry shall maintzin record regarding the operation of effluent treatment plant i.e. record of quantity

of chemicals and energy utilized for treatment and sludge generated from treatment so as 1o satisfy the

Board regarding regular and proper operation of pollutien control equipment.

The industry shall provide online monitoring equipmentiy s for the parameters as decided by concerncd

Regional Otfice with the efflueat treatment plaat/air pollution centrol devices installed, if applicable,

The polluticn centrol devices shall be interlocked with the mtanufacturing process of the industry.

The autherized outlet and mode of disposal shall not be changed without the prior written permission of the
Board.

The industry shall comply with the conditions imposed by the SEIAA / MOEF in the environmental
clearance granted to it as required under EIA nofilication dated]4/9/06, il applicable.

E;Iindmw shall obtain and submit Insurance cover as required under the Public Liability Insurance Act,

The industry shall not use any unauthorized oul-let(s) for discharging efMuents from its premises. All
?m::d nu"ﬁ il any, shall be connccled 1o the authorized outlet within one menth from the date of
this consent

the effect that no addition/up-gradation/ modification/
therwise the industry shall apply for the varied

The industry shall aot change or alt

"This iy computer genwrated dacument from OCAMAMS by PPCS*
Kuantues Papers Lid . Village Satla Xhurd, Tehnl Garlshaalar, Garkohankar Hoskiarpue, 144529
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41,

The dustey shall make neve
LRRLE | sy arnanggemernts for the wmdbociog ol ol |
abusiry wiid =kal] sioricer G0 i oot It od alilient being i harged Iy the

(i Cloee b Y e fow Sivall Seate Tnbisties
) A .
(i Fown ioa Yoar don | ange ' Medbivm Seale Industeies
(] Phie incdustey sl suiloemnit sty st datin ol the separate encepy meter istalled fog T

n‘l'l‘irtllurnl treatimeitd plant e vienbation systeny b the concerned Regtonal OFce of the Boa
DA e SEof e Bollowing moth

m;‘ I_ﬂdﬂ‘\fi\' \’b.&ll sy il Clectomagnetic Mow meters al the sentee ol water spply, at inlet/ontlet uf
v ‘{“” ‘L‘:""““_"t (RANL A hin wne it amd shall maintan the reverrel of e daily reacding and subimit the
satrie b the venceimed e gioaial UCe byt S0 ol the Tolbowiing it

]hlh‘ ”"’m"lil! peserves the e o revoke this comvent of any time incase the imdustry is fouml violating any of
the womditons of thes comsent amd o the prowisinms of Water (Pfvevention & bl of Fodlaatiinp A, 1974
s aimendesd Teom Bt e

Ihe sianee o s comsent dives ot cony ey any pooperty lpht b eather veal ot pﬂumml preoprerly, or any
eavhusave poay ileges, won does o antliverize wny iy o pricale praperty or iny invasion of personal rights,
nor any ntogement of Cemral, Stave o Eowal Laws or Regulations

The eomsent does not aathonze o approve the constnction of any physieal struetures of Facilities for

undertakomg of any wank (noans ol watermiesg
Al petion oo relieve the

Notheng in ths consent shall be degmed to paither prechude e instatation ol any leg ;
or may be subjected

appleant fom any responsibilities, labiliies or penalties fo whideh the applicant is
undes this or any other Avt

The imdustey shall make necessary and adequate prrangements 1o hold back te effluent in
septic Tank '

The diversion wr bye pass of any discharge from Galities utitized by the apph
with the terms amd eondaivns ol i consent i profubited exeept,

case of lailure of

cont to maiatam compliance

(" Where unveidable to prevent lss of lilke or some property danusge or

pe Lacilities necessary fur comphance

{nd Where excessive storm deainage o run of] wonld dan ‘
alely notily the cunsent

witli rerms amd condinons of this consent, The ppplicant shall immedi
pssting authonty in writing of gach such diversion of bye-pass.

The industry shall enstre that no watee pollution problem is created 101 the area die to dischiarge of elfluents
frori its ambusteinl premises,

The industry shull comply with the colle of practice ns notitied by the Government/ Board for the type of
industics where e siting guidelines’ code of practice have been notified.

Solids. sludge, lilter bachwash or other pollutant removed from or resulting from treatment or control of
waste waters shill be dispiosed of U in such o manner o prevent any pollutants from such materials from
cntertng it natural water,

The mdustry shall re-circulate the entire eoaling water and shall also re-circalate/reuse fo the maximum
eatent the treated efffuent in processes

The industry shall make nevessary s adequate armangements 1o Bl baeh the efMluent in case of fuilure of
re-circulation system’ eflTuent ireatment plant,

The industry shall nuke proper disposal of the ¢flluent so as to ensure that ny stagnation vecurs inside and

eutside the imdustrial premises dunng (iny season and no demomd perivd,

Where excessive storm wiler drairge wi i afl, washd dlamage Tacilities pecessary for complianee with
terms aod conditiwns of this cunsent, the applicant shill immediately notily the consent issiing authority in
weiling of caul sueh diversion s byepass,

Thie inelustry shudl submit a devasled plan show mf therein the distribution system lor conveying wiste-water

for applicstion on Land for ngation along with the crop paitern for the year,

The industry shall ensune that the eMluent discharged by it is toxicity lree,

The industry shall not inigate the vegetab il o] i el
The iy B getable crops with the eatesd efMuents which are nsed’ consumed as

Draing cousing oil & gretse contaminati i & .
recover 0il & %mue toim n‘nm'?mmf'm shall will be segregated. Oil & grease trap shall be provided to

“This dn wysmputer gpemersted diw ument from OCANVS by PICE™
Kimaatiom Fagn'n Lo, Pidlage Saita Kot Teradd Gorhabandar (2arh vhadlay Hoxbiarpur, 104329
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&@&@slﬁqbg}ﬁﬁﬂ@m#ﬁfmm number of piczometer wells in consultation with the concerned
egtomal UHIeE, bl imne d W momitor the impact on the Grownd Water Quantity due to the industrial

43,

operations, and the monitoring shall be submitted 1o the Environmental Engincer of the concemed Regional
Office by the Sth ef every month
The industry shall ensure that jts production capacity & quantity of teade effluent do not exceed the quantity

mentioned 1 the consent and shall not carry out any expansion without the prior permission'NOC of the
Board.

SPECIAL CONDITIONS

DThe madustry shall comply with the protocol framed by CPCH for Agro based pulp & paper mill regarding
use of fresh water & discharge of treated waste water at all the time. .

21The industry shall maintain the plantation area to utilize entire treated eMuent and shall not discharge any
treated | upstreated effluent into any drasn. 3 el .
3)The industry shall not dispose off ETP sludge to any industry nol having authorization of the Board for
use of ETP sludge for manufacturing of mill board / card board cte. '

1) The industry shall get the ground water samples amalyzed regularly and submit report fo the Board.
$)The industry shall comply with all the conditions of the Environmental Clearance granted to indusiry in
toto.

(Arun Kakkar)
Environmental Engineer

Far & an behalf
‘pf
(Punjab Pollution Control Board)
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PUNJAD POLLUTION CONTROL BOARD

PUNJAB

———
o
N

Office Dispatch No @

ZONAL OFFICE JALANDHAR

Wb lters woww ppoctgay in

Registeread'Speed Post Date:

‘An-hmcw -

110

lmduflr}‘ Registration ID 2 Ri21spa 02

Application No : DILE720

T,
Pavan Khaitan

Village Saila Khord, Teshil Garhshankar

Hoshiarpur Punjab-144529

Subject:  Renewal of Authorization for operating a facility for 'Generation, Storage, Recycling, ' of Hazardous Wastes

as per the Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 .

Pavan Khaitan of Kuantum papers ltd. is hereby granted an authorisation based on the en

closed signed inspection

repont for Generation, Storage, Recyeling, on the premises situated at Saila khurd, tehsil garhshankar, Garhshankar,

Hoshiarpur-14432

1. Particulars of Authorization granted to the Industry

| Authortzation No HIWMrenew HSP2019/9148720
 Previous Authorization No HMCUAL20I4F-01
Date of issue = | 1 4/047201 9
| Date of expiry : - | 30062023
Previvus Authorization Date of lssve ; L eea2me
Previvus Authurization Date of Expiry : 09032019
Authorization Tvpe : renew

2. Particulars of the Industry

Name & Designation of the Applicant

R.P. Puri, (Associate President)

Address of Industrial premises

Kuantum papers Itd.,
Saila khurd, tehsit garhshankar,
Garhshankar. Hoshiarpur- 144529

Capital Investment of the Industry 63447.0 lakhs
Ca tegory of Industry Red

Type of Industry Pulp & Paper
Scale of the Industry Large

Office District _ _ Hashiarpur

“This is compriter gemerated docwmienl from OCMALS by PPCH™

Kuanitm papecs it Sacka bvind, dehsd gariohankar, Garkslanlar, Hoskiaepar, f 43820
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Category of Hazardous Waste as per

rs ol Wastes

the Sehedules LI and 1 of these

Authorised moile of disposal or
recscling or utilisation or co-

Quantity (ton/annum) 7

with haeardous chenueals (wastes

Recveling

B rules ) processing, efe
prsm— < &
| Schedule | 32 BProcess sludge Generation , 31025 T/Annum
contaimng adsorbable orgunie Sterage ,
halidest AOX) Recveling
Schedule | 8.1-Used or spent oil Generation . 0.6 KL/'Annum
Storage.,
) N Recyeling _
Schedule [ 5,.2-Wastes or residues Generation, 1.0 T/Annuem
contaming ol Storage,
- o Recyeling
Schedule T 33 I-Empty Generaticn , T00 Number/ Annum
barrels‘comainers limers contarmmated Storaze ,

4, The authorisation 1s subject 1o the general and specific conditions as appended with the Authenzaten

Enadst, Nou:

Santt la

(rszors

[ Samita )
Environmental Englneer
For & wm Buohadf
of
(Punjab Pollution Control Buard)

Dated:

A copy of the abave is forwanded to the following for information and pecessary action please:

EERQ Yoshiarpur.

.g i ‘,.f f,

LIRS S

{ Samita )
Environmental Engincer
For & o behalf
of
(Punjab Pallution Control Board)

“The is compmiter generated document from OCAIMS by PPCA™
Kugntien papery (14 Saila bhund, fehnil garhihanbar. Gackvaanbar Horhisepur, 184119
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,/

TUERMS AND CONDITIONS

GENERAL CONDITIONS

fie authorised persen shall comply with the provisions of the Environment (Protection) Act, 19%6, and the
n;t{s n“.’hh" e Uf‘gh.'l

The ‘-.m:tm-i wation o s renewal shall be praduced for inspection at the request of an officer authorised by
tke State Pellubwon Contoed Doard

The persent authotised shall net tent, lend, sell, transfer or otherwise transport the hazardous and other
wastes eawept what is permatted through this authorisation

Aoy usauthorsad vlunee mopersonmed, equipment or working coniditions as mentioned in the applicotion by
the persen authonsad shall constunte a breagh of his amhonsation

The peeson thorised shall implement Emergencs Response Procedure (ERP) for which this authnrizsation
s berng granted comsiderting all site specitic possible scemanos such as spillages, leakages, lire ctc. and their
possible impacts amd alsio cares ont mock Joll i s eegard at repular interval of time,

The persen authorsed shall comply with the provisions vutlined in the Central Pollution Control Board
gundelines on “lmplementing Liabilities tor Fnvisonmental Damages duc 1o Handhing and Disposal of
Harardous Waste and Penalty™,

[t is the duty of the authorised person to take prier permission of the State Pollution Control Board to close
down the taalny.

The importad hazardous and other wastes shall be fully insured for transit as well as for any accidental
occurrence and itx clean-up eperation.

The record of consumption amd fate of the imported hazardous and ether wastes shall be maintained,

The hazardous and other waste which gets generated during recycling or reuse or recovery o7 pre-processing
or utilisation of imported hazardous or other wastes shall be treated and disposed of as per specific
conditions of authorisation.

Ths importer or expener shall bear the cost of import or expost and mitigation of damages if any.
An application for the renewal of an autherisation shall be made as laid down under these Rules.

Any other conditions for compliance as per the Guidelines issued by the Ministry of Environment, Forest
and Climate Change or Central Pollution Centrol Board from time to time,

Annual return shall be filed by June 30th for the period ensuring 3 1st March of the year,

SPECIFIC CONDITIONS

g{‘m‘! ‘a.

( Snmirta )
Envirenmental Englocer
For & on hokalf
af
(Punjab Pollution Control Board)

“Ihin s compts gemeruted document from OCMMS by PPCA™
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| Annexure-lV 120
Pl wgra wguor faser
a— l_l F E 62@ CENTRAL POLLUTION CONTROL?(?ARD

‘,@ ﬂ Lifestyle For Wm&’uu vafaror, @5 vd werary aftads WAeE wew ween
Environment MINISTRY OF ENVIRONMENT FOREST & CLIMATE CHANGE GOVT OF INDIA

CPCB

By Speed Post

CP-14/1/2023-TECH-RD-CHANDIGARH-RD(Chandigarh) May.‘.'.‘f., 2023
i

To, \’L\)‘S

The Chairman,

Punjab Pollution Control Board,

Head Office, Vatavaran Bhawan,

Nabha Road,Patiala=147 001,

Punjab

Direction under section 18(1) (b) of the Water (Prevention & Control of Pollution) Act,
1974 to Punjab Pollution Control Board (PPCB) in the matter of complaint regarding
pollution caused by M/s Kuantum Paper Ltd. Village-Saila Khurd, Hoshiyarpur, Punjab.

WHEREAS, the Central Government has notified the standards for discharge
of environmental pollutants from various categories of industries under the
Environment (Protection) Act,1986 and the rules framed there under; and

WHEREAS, Central Pollution Control Board (CPCB) received a letter dated
02.01.2023 of Shri Manish Tewari, Hon'ble Member of Parliament (Lok Sabha)
addressed to Hon'ble Union Minister for Environment, Forest & Climate
Change Sh. Bhupender Yadav regarding pollution being caused by M/s
Kuantum Paper Ltd., village Saila Khurd, District-Hoshiarpur, Punjab. The
Hon'ble MP Sh. Manish Tewari in its said letter has raised various issues &
requested to kindly send a team of CPCB to carry out a thorough investigation
into the alleged pollution being caused by the said Unit and ensure that this
problem is mitigated & that the problem is either brought within permissible
limits permitted by the law or other penal action may be taken in order to save
the life & health of people who live in the adjoining villages; and

WHEREAS, in pursuant to the above said letter dated 02.01.2023, M/s
Kuantam Paper Ltd., Village Saila Khurd, District-Hoshiarpur
(Punjab)(hereinafter referred as ‘the Unit’) and its adjoining area was visited
by a team of officials of CPCB on 23.01.2023. The inspection report is annexed
at Annexure-l. The inspection team made the following observations:

1. M/s Kuantum Paper Ltd. (the unit) is engaged in manufacturing of writing
& printing paper with installed capacity of 450MT/Day using Agro &
Wood based raw material like wheat straw, Bagasse/grass, wood chips,
imported softwood/Hardwood etc. The Unit is operating @ 427MT/Day.

2. On the day of inspection, the Unit & its ETP were found operational.

3. The Unit have valid consent under the Water Act, 1974 & Air Act, 1981
with validity up to 31.03.2023. The Unit has valid Authorization under
Hazardous & Other Waste Rules 2016, with validity up to 30.05.2023.

4. The Unit has installed continuous cooking type digester for cooking of
the Agro based raw material. However, the Unit also have batch type
digester for cooking the wood waste.

5. The Unit has installed a Chemical Recovery Plant(CRP) having 06
stage MEE with recovery boilers 21TPH & 65 TPH for black liquor

management

“afider wa' wat 3w R, foeeit-110032
0(/ Parivesh Bhawan, East Arjun Nagar, Delhi-110032

GUETE/Tel : 43102030, 22305792, AaWIES/Website : www.cpcb.nic.in -
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The Unit is meeting its domestic and industrial water requirement
through 08 tube wells [total-10 out of which 02 are defunct (not yielding
water)].

The Unit has installed electromagnetic flow-meters on all the
borewells. The Unit is maintaining the record of water consumption from
each well. As per logbook record, the water consumption in the month
of Dec, 2022 was about 19470m3/day.

The Unit has obtained previous NOC valid up to 13/07/2011 from CGWA
for abstraction of the ground water. The Unit has applied online
application for permission to extract ground water to Punjab Water
Regulation & Development Authority (PWRDA).

The water consumption of the Unit was assessed from environmental
audit report & log book record indicate that fresh water consumption of
the Unit is about 49.8m3/ton of paper which is within CPCB prescribed
limit of Agro based Units. The data indicates that the Unit is generating
wastewater @39m3/ton of paper and further also reported about
4.6m3/ton of effluent is recycled by the Unit.

10. On the day of visit, the team observed that the Unit is segregating high

T

12.

13.

14.

15.

COD & low COD effluent stream for effective treatment of the effluent.
For High COD stream treatment process (effluent from pulp washing &
wet washing) comprised of Bio-Clarfier, UASB reactor, Tube Settlers,
SediCell, Pre-Aeration tank, Aeration tank-3 (AT-3), Secondary Clarfier-
2, Geo Tubes. For low COD stream the treatment process (effluent from
process area i.e. paper machines section) consist of Equalization tank,
Primary Clarifier, Parallel two Activated Sludge Tank (AT-1& 02),
Secondary Clarifier-1.

As per consent conditions, treated effluent to be used onto land for
plantation/irrigation (approx. 110 acres within premises for plantation
and 250 acres in nearby village for irrigation) and domestic effluent to
be discharged onto land through septic tank followed by ETP for
plantation/irrigation.

The inspection team collected samples from ETP to assess the
efficiency of the treatment system and lab analysis result of the samples
collected from the outlet of the ETP showed pH-7.6 (against norms of
7.0-8.5), TSS-62 mg/l (against norms of 50 mg/l); COD-127 mg/l
(against norms of 350 mg/l); BOD-24 mg/l (against norms of 30 mg/l);
TDS-1904 and SAR-5.54 (against norms of 26). It is evident from the
above |lab result that the Unit is meeting with effluent discharge standard
except TSS (62 mg/l against 50 mg/l) parameter. Moreover, the MLSS
in aeration tank found to be in excess to the optimum range which
indicates that ASP based ETP is not being operated properly.

The Unit has installed OCEMS at mixing tank and connected to
CPCB/PPCB server.

The dewatered sludge is sent to in-house board manufacturing section.
The Unit has installed 02 power boilers of 60TPH and 130TPH capacities
using rice husk and coal as fuel and equipped with individual ESP as air

pollution control device (APCD). The Unit has a captive power plant of
38 MW capacity for generation of electricity and installed ESP as APCD.

Page 2 of 5
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17.

18.
18.

_The Unit has installed online emission monitoring system at power boiler

& recovery boilers & connected to CPCB/PPCB portal. OCEMS data on
the day of inspection data was meeting with CPCB prescribed norms.

Process generated odour is controlled by adding odour control enzyme
based chemical at source as reported by the Unit. The Unit has
carried out monitoring of H2S at different locations inside the premise.
As reported about 0.3 - 0.5 ppm H2S value found nearby foul condensate
collection pit however other locations H2S values were not observed.

Overall housekeeping of the Unit was found satisfactory,

During visit, team had collected 06 Ground water samples from 03
Piezometers (02 inside the Unit premises & 01 outside the premises)
and 03 tube wells maintained by farmers in surrounding area up to a
distance of about 250m to 3 km of the Unit. The analysis results of
ground samples samples indicated the following:

i. The high concentration of TDS (2780mg/l against BIS permissible
limit 2000 mg/l) in 01 piezometers well located inside the Unit
premises indicate leaching of industrial effluent/waste which may
lead to increase in TDS values. However, other collected ground
water sample TDS values were found within permissible limit.

ii. The value of High COD (COD-22 mg/l) found in the groundwater
sample collected from the piezometer well installed within the Unit
premise at upstream & piezometer well at downstream (COD-49mg/!)
indicates ground water contamination. Further, also other
groundwater parameters (like EC, TDS, chloride, Turbidity, Sodium
and Ammonia) in these two piezometer well (located within
premises) showed increasing trends.

ii. Heavy metal analysis results of the collected ground samples
showed higher value of iron (Fe) in piezometer well located near
yard area & near canteen within the Unit premise. Higher value of
lead (Pb) was found at piezometer well (located inside the Unit &
outside the Unit) which may be due to iron fitting in the pipeline laid
for abstraction of the ground water.

NOW, THEREFORE, in view of above observations and in exercise of the
powers conferred under section 18 (1) (b) of the Water (Prevention and Control
of Pollution) Act, 1974, the following directions are issued to Punjab Pollution
Control Board (PPCB) for its compliance:

g 7

Punjab Pollution Control Board (PPCB) shall issue appropriate direction
to the Unit for taking necessary measures w.r.t violations observed in
the inspection report (Annexure-l).

To ensure that the Unit enhance its ground water monitoring network in
command area where treated wastewater is used for irrigation to assess
the ground water quality. Also ensure to install at least 02 monitoring
wells at downstream gradient away from the Unit premises for regular
monitoring of groundwater quality.

To ensure that the Unit undertake detailed environmental site
assessment, as per the CPCB guidelines, by engaging a
professional agency/institute having expertise in assessment and
remediation of contaminated groundwater and soil and submit the report
within 60 days. If required as per detailed site assessment, the Unit

Page 3 of 5
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shall submit a DPR for remediation of groundwater contaminated area
in around the premises, and execute the work in the supervision of
SPCB in a time bound manner.

4. To ensure that the Unit shall prepare a comprehensive irrigation
management plan (IMP) as per CPCB guideline by engaging Agriculture
Scientist or Agriculture University/Institute and submit report to PPCB
and CPCB within 60 days. The PPCB shall verify the same while issuing
the consent and the same shall be incorporated with Consent condition
before issuance of Consent to Operate to the Unit for compliance.

5. To ensure that the Unit take all the appropriate remedial measures for
the prevention of groundwater contamination in their premises
piezometer wells.

6. To ensure that the Unit shall obtain NOC from PWRDA for abstraction
of the ground water.

7. To ensure that the Unit shall comply with the CPCB guidelines for
Utilization of Treated Effluent in Irrigation.

8. To ensure that the Unit shall make necessary arrangement to hold back
the effluent in case of failure of re-circulation system /effluent treatment
plant.

9. To ensure that no water pollution problem is created in the area due to
discharge of effluent from the Unit premises and also ensure that no
stagnation occurs inside & outside the Unit premises during rainy
season and no demand period.

10. To ensure that the Unit should install suitable odour control system as
per CREP recommendation, 2003.

11. To ensure that the Unit shall ensure regular maintenance & operation
and calibration of the on-line system so as to obtain continuous reliable
accurate results.

The action taken report shall be sent to the CPCB within 45 days from
the date of receipt of this direction. Punjab Pollution Control Board (PPCB)
shall also acknowledge the receipt of this direction to CPCB within 15 days
from the date of the receipt.

\

T
— 4
(PRASHANT GARGAVA)
MEMBER SECRETARY
Enc: As above
Copy to:
1. The Member Secretary With a request to ensure compliance of the
Punjab Pollution Control Board, said direction issued u/s 18(1)(b) of the
Head Office, Vatavaran Bhawan, Water Act, 1974, please.
Nabha Road, Patiala, Punjab
Page 4 of 5
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The Regional Director, For information and necessary follow up
REGIONAL DIRECTORATE — Chandigarh action please.

Central Pollution Control Board,

BSNL Telephone Exchange, 2nd Floor, Sector -49

C, Chandigarh - 160047

The Director (CP Division) For information, please.
Ministry of Environment, Forest & Climate Change,

Indra Paryavaran Bhavan, JorBagh Road,

New Delhi-110003

l)/l‘ he Division Head, IT Division, CPCB, Delhi : To upload the direction at CPCB website

(PRASHANT GARGAVA)
~ MEMBER SECRETARY

PageS5of5
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Annexure-V
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w-dra yguor Fraor g

By Speed Post

CP-14/1/2023-TECH-RD-CHANDIGARH-RD (Chandigarh) July 28, 2023
Tn, . ",) ( ,C '\ \

The Chairman,

Punjab Pollution Control Board,
Head Office, Vatavaran Bhawan,
Nabha Road, Patiala-147001, Punjab

Sub: CPCB's direction dated 17.05.2023 issued to The Chairman, Punjab
Pollution Control Board(PPCB) under section 18(1) (b) of the Water
(Prevention & Control of Pollution) Act, 1974 in the matter of
complaint regarding pollution caused by M/s Kuantum Paper Ltd.
Village-Saila Khurd, Hoshiyarpur, Punjab.

Sir,

Your kind attention is invited to CPCB's direction dated 17.05.2023
(copy enclosed) issued under section 18(1)(b) of the Water (Prevention &
Control of Pollution) Act, 1974 for compliance & directed to submit action
taken report(ATR) within 45 days from the date of receipt of this direction.
Your action taken report in this regard is still awaited.

In view of above, it is requested to ensure the compliance of the said
direction and kindly expedite the necessary action & provide the ATR to
CPCB at the earliest please.

Yours faithfully -
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(KamleshSingh)
Divisional Head - IPC-111
Encl: As above

Copy to:

1.  Regional Officer, : For information and necessary action please
Regional Office, Punjab Pollution Control Board
Hoshiarpur E-18-A, Focal Point Hoshiarpur, Punjab

2. Regional Director,  For information and necessary action please.
Regional Directorate - Chandigarh
Central Pollution Control Board
BSNL Telephone Exchange, Z2nd Floor, Sector -49 €, Chandigarh
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To,
The Member Secretary,
Punjab Pollution Control Board,
Head Office, Vatavaran Bhawan,
Nabha Road, Patiala,
Punjab-147001

Sub: CPCB'’s direction dated 17.05.2023 issued to The Chairman, Punjab Pollution
Control Board (PPCB) under section 18(1) (b) of the Water (Prevention &
Control of Pollution) Act, 1974 in the matter of complaint regarding

pollution caused by M/s Kuantum Paper Ltd.

Hoshiyarpur, Punjab.

Village-Saila Khurd,

Ref: 1)CPCB's direction dated 17.05.2023 under section 18(1(b) of the Water

(Prevention & Control of Pollution) Act, 197.

2) CPCB's letter dated 28.07.2023 in the said matter.

Sir,

Your kind attention is invited to CPCB’s direction dated 17.05.2023 & letter
dated 28.07.2023 (copy enclosed) issued to Punjab PCB wherein request was made to
submit action taken report(ATR) on the matter cited above. Your action taken report

in this regard is still awaited.

In view of above, it is requested to expedite the necessary action & provide the
ATR to CPCB in compliance to the said direction at the earliest please.

Encl: As above

Copy to:
1. The Chairman,
Punjab Pollution Control Board, (PPCB)
Head Office, Vatavaran Bhawan,
Nabha Road, Patiala, Punjab
2. The Regional Officer,
Punjab Pollution Control Board,(PPCB)
Regional Office, Hoshiarpur
E-18-A, Focal Point, Hoshiarpur, Punjab
3.The Regional Director,
Central Pollution Control Board
Regional Directorate - Chandigarh,
BSNL Telephone Exchange, 2nd Floor,
Sector -49 C, Chandigarh - 160047

O/c

Yours faithfully

A\ I
(Kaml ésﬂh”/Singh)

Divisional Head - IPC-111

: For information please.

‘For information and
necessary action please.

For information and
necessary follow-up action
please,
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(Kamlesh Singh)
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